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‘LOK SABHA DEBATES

I
LOK SABHA

e

Saturday, February 27, 1982/Phalguna
8, 1903 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPFAKER in the Chair ]

RE. MOTION FOR ADJOURN-
MENT

SHRI SOMNATH CHATER-
JEE  (Jadavpur) : Sir, I have
given notice of an adjournment
motions.

(Interruptions)

e WRAU  : HT SENT HT AT,
FN a9 FOW 7

(Interruptions)

SHRI SOMNATH CHATTER-
JEE : Sir, I have given notice of an
adjournment métion on a very ims
portant matter and in view of the
developments that have taken place
recently, it is necessary that this
House should have an opprtunity
to discuss this.

MR. SPEAKER : For what ?

(Interruptions)
. MR. SPEAKER : Why are you
interjecting ?

SHRI SOMNATH CHATTER-
JEE : I have nét been able to
3641 LS—1

2
-attend the House. Kindly allow me.
I have not been trying to disturb the
proceedings since the commnecement
of the Session. Sir, I wanted to
make. ... (Interruptions). Our charge
is that the Central Government is
openly colluding with a ‘prticular
political party, namely, the Con-
gress (I), to postpone indefinitely
the election in West Bengal.

MR. SPEAKER : It is in
Supreme Court.

SHRI SOMNATH CHATTER-
JEE: And that is why the object is
very clear. ‘

MR. SPEAKER : It is in the
Supreme Court.

SHRI SOMNATH CHATTER-
JEE : Sir, this is a matter which is
connected with parliamentary. ...

(Interruptions)

MR. SPEAKER :1 cannot decide,
I cannot take a decision.

(Interruptions)

SHRI SANTOSH MOHAN
DEV  (Silchar) : Sir, he should
not go into the proceeding.

(Interruptions)
MR. SPEAKER: I cannot allow. ,
(Interruptions)

MR. SPEAKER : I cannot allow
a thing to be discussed which is in
the Supreme Court.

(Interruptions)

MR. SPEAKER : It is in the
Supreme Court. | .

—_——



3 Papers Laid

oft wzw fagrdy ey (7 fawely):
WA HEIET, A g wIE A arr Aady
T @ E | 9% I FARAT HHEA
F gAdT AT a1 A JM ? T
wiaT N g w1 fadw fear s
W &) A Wed ¥ Jel gar
gy |

weTR W4T 1 97 T[T F1E feage
F XM G T TS F3 &
A AT |

SHRI SOMNATH CHATTER-
JEE : I have not referred to any
case at all. The point is of very
great moment.

(Interruptions)

11.06 hrs.
PAPERS LAID ON THE TABLE

STATEMENTS FOR DELAY IN LAYING
THE ANNUAL REPORTS OF INDIAN
DRUGS AND PHARMACEUTICALS LTD.
FOR 1080-81 AND HINDUSTAN AN I-
BIOTICS LTD. FOR 1980-81. REVIEW
ON AND ANNUAL REPORT OF SMITH
STAINSTREET PHARMAGEUTICGALS LTD.
OALOUTTA FOR 1080-81 AND STATE-
MENT FOR DELAY

THE MINISTER OF STATE
IN THE MINSTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS  (SHRI DALBIR
SINGH) :I beg to lay on the
Table:

(1) A statement (Hindi and Eng-
ish versions) explaining reasons for
not laying the Annual Report of
the Indian Drugs and Pharmaceuti-
cals limited for the year 1980-81
within the stupulated period of
nine months al{)er the close of the
Accounting Year, [Placed in Lib-
rary. See No. LT-3395/82].

2) A statement (Hindi and
English versions) explaining reasons
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for not laying the Annual Report 0s
the Hindustan Antibiotics ng‘;lf'tted
for the year 1980-81 within the
stipulated period of nine months
after the close of the Accounting
Year. [Pla:ed in Library Sec No.
LT- 3396/82]¢ :

(3) A copy each of the following
papers (Hindi & English versions)
under sub-section (1) of section 618A
of the Companies Act 1956:—

(i) Review by the Government on
the working of the Smith Strain-
street Paharmaceuticals Limited,
Calcutta, for the year 1980-81.

(ii) Annual Report of the Smith
Strainstreet Pharamaceuticals Limi-
ted, Calcutta for the year 1g80-81
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at (3) above. [Placed in
Library See. No. LT- 3397/82].

11.07 hrs.

RE. MOTION FOR ADJOURN-
MENT-contd.
(Interruptions)

MR.. SPEAKER : No, no, you
cannot brow beat me. No.

(Interruptions)

) MR. SPEAKER : I cannot do
it.

it ww fagrdt aray (€ faeeft)
WeAw WEEA, WY ¥ g g g |
weaw wge ¢ WA g faar g

oft wew fagrdt wodedt ¢ § W
oA T A



5 Re. Adjt. Moion PHALGUNA B, 1008 (SAKA)

. wsow Wi ¢ W1 A arr T
|

st wew fagrd aodat : 38 A
AT SAAF ?

SHRI R.L. BHATIA (Amrit-
sar): How can you discuss it ?
The matter is in the court.

(Interruptions)

MR. SPEAKER : Let me be
convinced. You can come to  me.
I am not going to allow. I have not
allowed. I am not going to allow

any discussion on  adjorunment
motion.

Shri Ramavatar Shastri.
(Interruptions)**

MR. SPEAKER : Nothing is
going on record without my per-
mission.

PROF. MADHU DANDVATE
(Rajapur; : Let Mr. Chatterjee
complete his submission.

MR SPEAKER : I have heard
Mr. Somnath Chatterjee. There is
nothing for adjournment motion.

SHRI SOMNATH CHATTER-
JEE (Jadavpur) : Please give
me one mintue to complete.

MR. SPEAKER
can.

: Yes, you

SHRI SOMNATH CHATTER-
JEE : 1 have not referred to any court

case at all, I say, it is a question of

future of parliamentary democracy
in this country.

MR. SPEAKER It is very
safe here. -
(Interruptions)™**

Re. Adjt. Motion 6

MR. SPEAKER : People are
the real masters.

oft wew fagrdt amoddt : ot A,
g AT T s

weaw WA ;AT g, gar
A FHAaTE

ot wew fagrdt TR ;@A
Farger ?

WA WEEE 99 @ wE
e 7 3N, a9 O IR |

SHRI SOMNATH CHATTER-
JEE : I have not referred to
Supreme Court at all. T am saying
the Central Government is taking u
an attitude which will necessarily
postpone the holding of the
elections. They want to postpone the
election and that is way they
are colluding with Congress (1) and
for that purpose. President’s rule
can be imposed. Is this the way?
Parliamentary democracyisto be run?
This is opposite to the spirit of the
Constitution,

(Interruptions) **

MR. SPEAKER : Whatever is
being said is without my permission.
It will not go on record.

(Interruptions)**

PROF. MADHU DANDAVATE
Why do you not listen ? Heis a
Member from Bengal. He wants
to make a submission. I would
request you to listen to him and make
an observation.

SHRI SOMNATH CHATTER-
JEE : I have not referred to any
court proceedings . As you know, in
24th June the term of the present
West Bengal Legislative Assembly
will come to an end.

MR. SPEAKER : That is right.

et

**Not recroded.



” Re. Adjt. Motion

SHRI SOMNATH CHATTER-
JEE : Kindly listen. 'You kaow at
least forty days time is required for
completing the process of election.
We find certain proceedings have
been mentioned. 1am notgoinginto
proceedings at all. What should be
the attitude of the Central Govern-
ment? Election Commission i8 trying
10 hold ‘election and taking steps for
holding election. When the Ef::tion
Commission is trying to hold election,
the Central Government. - -

(Interruptions)**

MR. SPEAKER : Whatever he
says will not go on record.

(Interruptions)**

SHRI SOMNATH CHATTER-
-JEE : When Election Commission
is taking steps, it is the duty of the
Qentral Government to come in aid
of the Election Commission to see
that the elections are held in time so
that- - .- (Interruptions)

MR. SPEAKER : Supreme Court
is Supreme Court. Whatever the
Supreme Court says will hold good.

SHRI SOMNATH CHATTER-
JEE :IThave notgone into the merits
-of the case. I am only saying there
is a clear collusion  between
the Central Government and the
Congress (I).

MR. SPEAKER : No. Nothing
doing.

Shri Ramavatar Shastri.
SHRI SOMNATH CHATTER-

JEE : Is this the way the country
can bz run? (Inlerruptions).

ot s fogr ae@ ¥ : ¥ W
TF WV § | NIT ¥ wTEE I@ET 99
g | X oY e W R g,
WY TEHT 37 9} H
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ft wzer fagrQ woredt ¢ Wt O
g
MR. SPEAKER : I can notdo it.

SHRI SOMNATH CHATTER-
JEE : The Central Government can
either support or oppose. (Interrtip-
tions). When Election Commission
is trying to hold election, the Central
Government can either support or
oppose. Is this the way to run the
country ?

of wew fagrd ToRd @ T
T F T A fed Y 1 gt
IATH T F  ARHY ¥ | I¥ET
Fiedteque & we § 1 g &
AT § QENT S ®Y Ay SR
fam & ag e fafae< g1gg samd »
LRI FT FTH § AT It FTAT Wi
TAFAT FHIA FY HGT HEAT I TR0
TN REL

TETR AR : ST G FIE BEET
w4l , ag Ay R |

... (sEa) . L

SHRI ATAL BIHARI VA]J-
PAYEE : Do they want election in
West Bengal or not ?

SHRI SATYASADHAN CHA-
KRABORTY (Calcutta South): It is
a simple question. Do they want
election in West Bengal or not ?
(Interruptions) They do not want
elections.

My humble submission is what
is the role of the Attorney General ?
He has said—1I an neither for it nor
against it. It means Central Govern-
ment is indifferent. Can the Cen-
tral Government takesuch a step ?

MR. SPEAKER : Supreme Court

is impartial. Supreme Court has to
decide.

**No recorded.

— e



9 Re: Adjt: Motion

SHRL SATYASADHAN: CHA-

KRABORTY : I have every respect

for Supreme Court. But what is the
role of the Attorney General ?

MR. SPEAKER : I have got full
faith in the impartiality and justice
of the Supreme Court.

SHRI SOMNATH CHATTER-
JEE : Senior Congress (I) Members
of Parliament have been writing: - -
(Interruptions)

MR SPEAKER : Mr. Shastri, are’
you going to raise the Calling
Attention or not? (Interruptions)

wew W SREET

... (coEww) .
TN WERW : T A, T
ar T
... (sraed) . ..
AW WEA © TATN FY @A |
... (vomEw) . .

WA WEAA : [T T TG A F
] e
(waaumw) . . .

SHRI SATYASADHAN CHA-
KRABORTY : No President’s rule
no proclamation. Let them go to the
people and seek verdict.

(Interruptions)**

MR. SPEAKER : Whatever they
are saying is without my permission.
It should not be recorded. I have
not given them permission. I have
given permission only to Mr, Somnath
Chatterjee.

- SHRI SOMNATH CHATTER-
JEE : They have not the courage to
face' the elections. They want to
avoid the people. (Inferruptions)**
It is very necessary that the Central
Government should take a parti-

PHALGUNA 8; 1968 (SAKA)

**No* recorded.

Re, Adjt. Motion 10

culay stand. They cannot say,
*“We are neutral”. How cap they. say,
“We are neutral”? (Inlerruptions)

ot wew fagrt vt : wewer
TR, F AT F G AGATE | A
TR 9§89 ¥ HIHL AUAT I TEY
FE THAT | AT FAFAT FHIWA I AHLE
THEAT T R AT GAWTERT R AN EW & -
FTT T AT Jq&T AIG FA &7 gAT
I1fgy a1 I T F TFHEE FT 7

MR. SPEAKER : The Supreme
Court is impartial.

ot sw fagrdt awEe . @iw
FIE & werl o 7 A dve TEY
g

PROF. MADHU DANDAVATE:
There can be-a way-out. Why don’t
you allow a discussion on the subject?

1 would suggest please permit a dis-
cussion on the subject.

MR. SPEAKER : For what?
PROF. MADHU DANDAVATE:

Subversion of democratic processes
and stalling the elections in West .
Bengal.

MR. SPEAKER : I cannot allow
any discussion when it is before the
Supreme Court. (Interruptions)

This subject is with the Supreme
Court. I am not going to allow dis-
cussion here.

(Interruptions)

PROF. MADHU DANDAVATE:
What is the difficulty in having
discussion without touchin~
Supreme Court without
the Supreme Court? /7

MR. SPEA™
Court is 2
overr»’
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MR. SPEAKER : Nothing doing.

No Election Commission to be dis

cussed; no Supreme Court to be dis-
I cussed.

(Interruptions)

MR. SPEAKER : Mr. Ram
Avtar Shastri, are you going ahead
with the Calling Attention ?

(Interruptions)

SHRI SOMNATH CHATTER-
JEE : Kindly permit at least a dis-
cussion on this issue. (Interryptions)
Would you like to see what Mr. A.K.
Sen has said ? This would be a reve-
Jation. Yououghttoread what Mr.
AX. Sen has said in the Supreme
Court. I will give it to you....
{Interruptions)

MR. SPEAKER : I am not going
to touch the Supreme Court.

SHRI SOMNATH CHATTER-
JEE : You it at least a dis-
cusssion on this very important issue.

(Interruptions)

MR. SPEAKER : You can
refer toit in the Presidential address

pow, AR R E W agw A
W W IFR L Ay § | Afew 7 A
s T w1 AT § i B
7 & | AR A TT A T

PROF. MADHU DANDA -
VATE : Isit your ruling that so
long as therec is 2 debate on the

A 5 s to the President,
Motion of 'Ufﬁlnkg .
2o other subject would be discussed

in the House ? SFIX WY TEWHHE
e A fgEmEew ST
O A oWy A&
PRI T ag gETE § fn el 7 Rt )
¥y R e oS, ...

woaw wfEE ¢ weear wr faf-
A qEATrd wRA @ Afer §F &

FEBRUARY 27, 1982
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UL cE R R T
W iz aff Fxawar

PROF. MADHU DANDAVATE:
Will youtake it up there ?

MR. SPEAKER : I cannot
commit anything.

PROF. MADHU DANDAVATE:
Considerit.

MR. SPEAKER : I have to see
the pros and cons of this problem.

long as this is pending'in the
Supreme Court, we cannot discuss.
it. As fcr the Election Commis-
sion, we cannot discuss it. I am
going to abide by the decision of
the Supreme Court.

SHRI SOMNATH CHATTER-
JEE : I want to abide by it fully.

(Interruptions)

MR. SPEAKER : In the Busi-
ness Advisory Committee, you can

say whatever you want. We can
discuss.

PROF. MADHU DANDAVATE:
Will you give an assurance that we
will discuss it before the Business
Advisory Committee ?

MR. SPEAKER : I cannot give
you any commitment.

PROF. MADHU DANDAVATE:
Will you commend it to the Business
Advisory Committee ? We car 2ccept
your suggesiion that we will not
discuss either the Supreme Court
or the Election Commission. But
avoiding discussion of that, Business
Advisory Committce can consider
the discussion on the subject.

wer WA # g agan g
fe 7 Y Afew o0 W HFH @
F Tt ¥ faem e | W Ay
ML o of @F 5 ofr awi
g R aw gl



18 Remunerative

SHRI HARIKESH BAHADUR
(Gorakhpur) : Itis a conspiracy of
the Central Government not to hold
election anywhere in the country.

weaR  wEw : frgee S swar
Fiferd A A X aRA 0 F
St ¥ fawarw @t § 1 fegem at
AT qGT ATTEF § |

ot wEw fagrdt s ;ST
at g & gk & T ST Y AW
THITRE |

st v fama aam (FER) -
my WY ag @ g N ah @
qATT w v g, [ A

MR. SPEAKER : Now Calling
Attention. Shri Ramavatar Shastrj

11.30 hrs,

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

STEPS TAKEN BY GOVERNMENT TO
MAINTAIN REMUNERATIVE PRICES FOR
POTATOES AND SUGARCANE

st TR weR (TAT)
fog a0F ¥ I AFENW wEE
e fFrmr § SEFARA F
T® AT ST wrgan § | W dfve
¥ o fagr § “dfgal ST A o Al
FHTE # B F' | T FT Aqqq Ig
E fF T A & &7 By wege < faaw
& | o A w7 o awnd far &)
gieard & fag o smar & 1 agr W
Toq FT AT § | TG FA AN FT
far & ?

v wiag ¢ fagi gaar
EriY, a7 A FT A | A AT A qA
T G AVEIY | FE AT F /I IR
Y ¥ WTHY | T @EQ § A AT g
Feg T WY STAT § 1 IW TR & W
g ¥ a T T & W R,
wirg IR G e @
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prices for 14
potatoes and Sugarcane etc. (CA)

ot TR e : gAY T
w7 at fram & fdd &

waw wgew 9 wa aifed )
T W WY A ATZY | WY AT T Ay
ST RE L g Al

ot wew fagrd Ao : AT A
T TG T B W) § )

W AW ;A9 S | qR
WEfraards y @

To FUEEAR @AW (TFEE IAX
@) : frem ¥ fog et Yy gaedt
LU

it THTRATE T : ag @Y a9 qar
S AT ST qH AT 99 3 gT a1
Sir, I call the attention of the hon.
Minister of Agriculture to the follow-
ing matter of urgent public impor-
ancet and I request that he may
make a statement thereon —

“Steps taken by the Government
to maintzin remunerative ‘prices
for potatoes and sugarcane (ex~
cluding the supply to factories)
s0 as to save the {zrmer from ruin
faced by him due to the distress
sale at present.”

THE MINISTER OF AGRI-
CULTURE AND RURAL DEVE-
LOPMENT AND CIVIL SUPPLIES
(RAO BIRENDRA SINGH) :Sir,
it is the primary objective of the
agricultural price policy of this
Government that the farmers should
get  remunerative prices for their
produce. This is necessary for the
growth of agriculture which is the
mother industiy and the foundation
of India’s cconomy. As the hon.
Members are awzre, the Agricultural
Prices Commission makes rccommen-
dations on procurement/mirimum
support prices of agriculturzl commo-
dities keeping in vicew the nced to
provide incentive to the produccrs
for adopting improved technology,
ensuring rational utilisztion of lend,
water and other preduction resources
and with due regard to the likely
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[RAO BIRENDRA SINGH]

effect of the price policy on cost of
living, level of Wages, etc. While
recommending the prices of 3 commo-
dity, the Commission takes into con-
sideration, inter-alia, the prices fixed
in the previous year, the trends in
market, prices, production gnd supply
situation, the latest available esti-
mates of cost of production of the
commodity concerned. In March, 1980,
Government revised the terms of
reference of the Agricultura] Prices
Commission. Ap important addition
introduced was that while recom-
mending the procurement«/support
prices, the Agricultural Prices Com-
mission would take into account the
terms of trade between the agricul-
tural and non-agricultural gectors.
This hag been a guiding considera-
tion in the formulation. of agricul-
tural price policy since las{ yearl.

2. As regards sugarcanc, the
Central Government fixes statutory
minimum prices piyable by sugar
factories under the  Sugarcane
(Control) Order 1966. The main
criteria adopted for fixing the statu-
tory minimum price of sugarcane
include the cost of production of
sugarcane, the rctuen to the growers
from alteraative crops and the
general trend of prices of agricul-
tural commnodities, recovery of sugar
from sugarcanc and the availahility
of sugar to the consum-rsat reasona-
ble price. The statutory minimum
prices announced by Governmentare
only support prices toensure thatin

a period of glut the farm=rsdonothave

to suffer any loss. 1In 1979-80 the

statutory mintimum price of sugarcane

was Rs. 12.25 p-r quintal. In the

subsequent two years the statutory
minimum pricc has b-en Rs. 13 pzr
quintal. Howecver, it is imnortant
to note that as a result of the deli-
berate policy ofthe Centraland State
Governments, the prices of sugarcane
actually prid by the sugar factories to
the growers have bzen  significantly
higher than the support price.  Last
year these prices were in the range of
Rs. 16.50 to Re 28 p2r quintal of
sugarcane. Even in tne current year
when we are having a bumper

FEBRUARY 27, 1982

for potatoes and 36
Sugarcane. efc. (CA)

sugarcane crop, the prices paid by the. .
sugar mills are close to last year's
level. In order to ensure larger
utilisatiop and good prices for sugar-
cane, early crushing incentives were
given by the Government to the sugar.
mills in the last quarter of 1981. The
Government is also now considering
to orovide incentive to sugar mills
for late crushing of sugarcane. The
questior of creating a buffer stock
of sugar is also being considered.

3. The Government is keeping.
a continuous vigil on the sugarcane
situation. The Hon. Members would be
glad to know that so far the Govern-
ment has not received any reports to
the effect that sugar mills have not
been able to accept the supplies of
sugarcane being made to them.
Since the prices of sugarcane offered
by sugar mills are the principal ins-
trument for sugrcane price cy
of the Goverment, every cﬂg?t is
being made to use it in the best in-
terests.of the farmers and the country.
Our present. assessment is that, if
the offtake of sugarcane by sugar mills
is raised to a level of about 70 million
tonnes as against last year’s 51.5
million tonnes, the supplies of sugar-
cane left for gur and khandasri sector
willnotbe much differents as compar-
ed to last year, Therefore, on present’
assessment, it appears unlikely that
the sugarcane growers in general
would have to face the prospect of
uneconomic returns on sugarcane.

Inthe case of potatoes also,Govrn-
ment is fully alive to the production
and price situation. According to
advance estimates, production of
potatoes in the current year is over
10 per cent higher than that of last
year. Much of the potato digging
In northern States takes place in
January and February and there is
a big spurt in supplies. Apart from
this, the potatoes which come in the
market at this time are not ripe
cnough for storage over long periods.
They have, therefore, to flow in cur-
rent sales. Past experience shows that
a crash in prices takes place if move-
ment from the high production areas
gets blocked. Inview ofthissituation,
Ministry of Agriculture had ap.
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proached the Railways to ensyre avail-.
ability of sufficient number of wagons

for the movement of potatoes from

producing areas. They were also

requested that perishable commodi-
ties should be moved on concessional
freights and special trains might
be provided for them. Rrailway
Ministry has given full cooperation
and there are no complaints of wagon
shortage for the transport of potatoes.

SHRI ATAL BEHARI VA]J-
PAYEE (New Delhi): Only recently
I haye received a telegram stating that
the wagons are not available. He
says there is no complaint of wagon

shortage.

e Ny oy : @ am
g g, WX o ol g g
AT X qq@AT Y, A F AT B
=t JRIT Y SqTaHE # SaEr  qav
21 et & faema i, Bl
L AR :

oft wew fagrdt avwdat  : wemer

g, g dteT wm W@ § 1 R
it #71 Y qar & A feae v
Woar g, AT a@ER AT AT A & |

N fag . Y ard @
T &F TT LT | 4R qC |/ feaw
g |

A continuous monitoring of the
potato price situation in the last few
weeks indicated the need for market-
" ing support for the commodity.
On my direction senior officers of
my Ministry and of the National
Agricultural Cooperative Markeing
Federation visited the potato growing
areas in Uttar Pradesh. Subseque-
ntly a meeting was held in my Mini-
stry to assess the situation with the
concerned officers of the Governments
of Uttar Pradesh, Punjab and Har-
yana. It was decided that NAFED
and the National Consumers Cooper-
ative Federation will purchase 100
tonnes per day each in Uttar Pradesh
through the Pradesh Cooperatiive
Federation which .will also purchase.
100 tonnes per day. It is expected
that these :purchases to the -extent

PHALGUNA 8, 1008 (SAKA)
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of 00 tonnes in U.P. per day are
likely to stabilise potato price. Simi-
larly. in Punjab NAFED and the
NCCF will purchase 100 tonnes and
50 tonnes respectively per day through
the MARKFED, Punjab. In Har-
yana also the State Markeing Feder-
ation is making purchases of potatoes.
Efforts are being made to ensure that
the storable quantities move to. cold-"
storages both in the private and coop-
erative sectors. We hope that these
measures taken by the Government
would avert distress sales by the pot-
ato growers. The situation is being
kept under continuous review
and if the need arises further steps
would also be taken to protect tll::
interests of the growers.
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DR. SUBRAMANIAM SWAMY
(Bombay North East): The Minister
has, in his statement, pointed out how
there is record production. In fact,
frequently we hear Mr. Birendra Singh
going round the co: ntry and making
statements about record production
and risein production. Atthe same
time, prices for the consumer are also
rising, and, therefore, everybody is
puzzied.

In America, the policy of Presi-
dent Reagan in economic matters
has become such a laughing stock that
they have given a name ‘Reagonomics’
toit. Inthesame way, there is a new
‘Indiraconomics’ here. At least it
was not there in the Economics which
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I did teach in the classes. As a pro--

fessor, I used to teach that if product-
tion goes up, prices will come down.
But under Rao Birendra Singh,
production is rising and the prices are
also rising.

PROF. N.G. RANGA (Guntur):
Prices should not he allowed to  come
down.

DR. SUBRAMANIAM SAWMY:
Prof. Ranga’s additional theorem is
that prices should not be allowed to
come down, exceptin All India Radio
where they say prices are coming
down. So, there is complete and total
confusion in the Government ¢ f India
on the question of sugarcane prices.

I would give you an ample.

. Sir, youwill appreciate it, becayse you

gre an able farmer, doing very well,

- T am told. Now I should call you
an absentee farmer.

MR. SPEAKER: Do you go by
what you hear.

DR. SUBRAMANIAM SWAMY:
Unless you give a dinner party ‘in
your farm, how we will we know ?

MR. SPEAKER: The suggestion
is welcome.

DR.SUBRAMANIAM SWAMY:
This is an assurance on the floor of
the House.

The Agricultural Prices Comm-
ission recommended Rs. 15.50 per
quintal as price for sugar cane.
Government has fixed Rs. 30/- which
is the same as last year; and it is
only 50 paise more than the previous
year. It is quite clear that the prices
of fertilizers—fertilizer prices, in-
cidentally during the Janata regime,
torefresh the memory of the Minister
during the Janata rule was Rs. 74
per bag; today, it is Rs. 125 per bag
and even then you cannot get urea.
You cannot deny that. I know that
in your snswer you are going to evade
thin The input Prices have all
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gone up. The Agricultural Prices

Commission is always doing a very

conservative job, as far as farmers are

. concerned. They have recom-

mended Rs. 15.50 and 'vou have
fixed Rs. 13. This is one confusion.
And then Mrs. Gandhi writes letters
to all the Chief Ministers saying,
please ensure that the farmers at
least get so much which is more than
what the Government has fixed.
And the factories ultimately, accord-
ing to the Minister, are giving in
between Rs. 16 to Rs. 28; and this
has created a total confusion in the
sugarcane level.

RAO BIRENDRA SINGH:
Now it is Rs. 20 or Rs. 19.

DR. SUBRAMANIAM SWAMY:
Then why don’t you accept the min-
imum price ? That is one of the
very important points. There is a
memorandum ffom the sugarcanc
factory owners presented to the Agri-
cultural Prices Commission. You
please check it up. There they have
said that they are quite embarrassed
by the Government making these
statutory minimum prices so low:
and then allowing room for the State
Governments to pressurise them to
fix a higher price; and this leads to
a lot of coercion, because the Govern-
ment fixed a very low price and the
farmer wants another; and then the
State Governments enter into the
picture and try to fix something in
between.

1 am coming straight from Bom-
bay. There is a story on the front
page of Bombay daily paper that the
Chief Minister of Maharashtra has
told the sugarcane growers in Maha-
rashtra to donaie, I think, Re. 1
per tonne to the Chief Ministers Re-
lief Fund. So, in turn, they have said,
“Last time your predecessor took
away our money under the name of
Prathisthan; kindly divert that moncy
because we thought that w:.s for
the CM’s Relief Fund and not for
CM;; and this should be taken away.
There is a controversy. So, the Chief
Minister has given a threat to the

Maharashtra farmers: if you do not
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cooperate, you are going to be in
trouble. Pléase have alook at it.
Why is it so ? It is so because your
pricing policy is faulty.

The Agricultural Prices Commis-
sion recommends one Price and you
decide a lower price: the Prime Mini-
ster decides a third pricc and the
fourth price the State Governments
enter into and start negotiations using
bribery, coercion. I do not know what-
-ever is there in the palm:

¥R T JUT A%

I do not know. They say they are
doing a wonderful job. Qur Ministers
also used to talk in the same coinpla-
cent way: they realised a little later
what was_ happening in the country.
(Interruptions) No illusion to those
sitting here.

PROF. MADHU DANDAVATE:

Present company always excluded.

DR. SUBRAMANIAM SWAMY :
I would like the Minister to say whe-
ther he will take anv step for making
clear the statement of the Government
regarding price policy. If you have
an expert commission like the Agri-
ccultural Prices Commission, then at
least try to work within that ; il you
<annot, then put out an explanation.
Do not allow the Prime Minister to
write another letter to the Chief
Ministers; and then do not allow the
State Chief Ministers to engage in
further negotiations. Have some clarity.
This is what the farmers want from
the Government; they are not terribly
been that you should give them the
price they demand, hut that the
Govcerrment’s policy should be clear
and vinderstood.

"I'he Minister has denied that there
had been agitations of farmers; there
had been tremendous agitations even
in Maharashtra. I would like to re-
fresh the memory of the Minister
here that all of us underwent deten-
tion, arrest. In fact, you must have
received arrest orders. Prof. Madhu
Dandavate was arrested. I was
also arrested in Raigarh which
happens to be Mr. Antulay’s District;
of course, we were not kept in jail
very long; that was only a rchearsal;

and T am sure, on later occasions, we
will be kept for a longer period.
Four lakh people who are sympathisers
of the Janata Party in Maharashtra
went to jail°during the last week of
December and the Minister says I do
not know.” I am sure, in U. P. and
Bihar, the same kind of things took
Place. In fact, in the Assembly, this
matter was discussed regarding the
agitation of farmers. For this, Iamin
agreement with our friend whose
sympathies are nct really for the
farmers.

(Interruptivn)

He is afraid that I am going to
refer to the soviet Union. So, I am
withdrawing that.  (Interruptions).
Therefore, 1 would like the Minister
to come with an integrated approach
to this sugarcane problem, because it
is a most vital input to a very import-
ant rural industry. You come to
Maharashtra. I know in his parts, it
is not so developed ; but in Maharash-
tra, the sugarcane industry has now
become a basic rural industry from
which you can make packing paper,
alcohol, synthctic rubber and also
use it occasionally to forget the situa-
tion you are in.

On potatoes, the Government has
made it quite clear that it s a crime
to produce them;and evey time when
the poor potato farmers produce them,
they have to suffer the price slump.
According tothe Minister, the Govern-
ment is alive to the situation,
but the farmers are dead. What
is the use of Government being
alive to the situation? The consumers
today are paying a huge amount.
In Assam, where there is an agitation
going on, the people are complaining
of the neglect of the Centre towards
that state. The price of potatoes is Rs.
170 per quintal . InU. ., itisRs. 30
per quintal. The distance is not much.
He says, ““The wagons have been pro-
vided”. I do not know. The U. P.
Government have complained; their
Minister has gone on record compain-
ing that enough railway wagons are
not avilable. If somebody tells you
that railway wagons are available,
then you will have to recheck this
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matter. In fact, I would like the Minis-
ter to take people like us, a parliamen-
tary delegation. You come to Jullun-
dur. [ was in Jullundur recently.
The [armers are weeping there. In
Farukabad, in Mainpuri, they are all
weeping. But the farmers of Assam
are getting Rs. 170 per quintal. How
much is the disparity there? And this
is the thing that is striking evrybody
thatthe farmerisnot happy, because
he sees what he is getting and  what is
the-e in the market; whether it is sugar-
caneor potatoes; he sees a big gap, un-
explained gap. Whyisthis happening?
I would like the Government to come
forward again with a plan.

I will conclude by asking
~ two or three questions. first
"~ of all, what happens to the world
Bank finance, NCDC aided project
for  cooperative cold storage
building? Is it scrapped or
have you kept it going on? Do you
know whether such a project existes?
I know that such a project exists. I
have seen it from your own Ministry’s
records. What happens to the Central
Potatoes Research Institute in Simla?
They have developed something called
solar dehydration which quickly in
three hours converts potatos into
potato chips. So, potatos can also be
converted into potato alcohol for
his information and alcohol can be
then converted into synthetic rubber.
I know that he knows only one use of
it. I would like to tell him the other
use also.

RAO BIRENDRA SINGH: You
may be knowing the other one also,
processed through the body. -

DR. SUBRAMANIAM SWAMY:
Now the U. P. Government has said
that they have got 1.7 million *tonnes
of potatos as surplus and they
have sent potatos out of the state
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also. Ishe prepared to form a Potatos
Corporation which will deal with the
export not only outside the State
but also outside the country. I want
an answer to all these questions from
him.

RAO BIRENDRA SINGH: Mr.
Subramaniam has again talked about
the points which have already bceen
replied to. I have explained time and
a gain the minimum support price for
sugarcane which is the statutory price
on the basis of which we calculate the
cost of production of the factory
for purposes of giving them price for
levy content of the sugarcane produc-
tion.

12.245 hrs

[MR. DEPUTY SPEAKER in the Clair]

sixty-five per cent, i.e. that remains
at Rs. 13/-as it was last sear. But that
is not price which is meant to be paid
to the farmers. It has no relevance to
what the price actualsly ‘s paid to the
farmer by the factories. This i: only
our calculations there is a very large
cushion within which the factories
can adjust the price which they have
to pay. There is good profitahility
in the industry. And knowing all that
we fixed Rs. 13 as we have done, as
the statutory minimum price for
purpose of getting levy sugar from the
factories. But we know that the
factories are in a position to pay a
much higher price to the farmers and
that iswhy we ensure that the factories
pay a good price to the farmers. What
the APC recommended was also
‘a price based on the cost of pro-
duction of the farmer. But they did
not take into consideration this im-
portant factor. The APC recommends
remunerative prices for the farmers.
The APC does not recommend the
price for obtaining levy sugar from
the factories. And that is the difference
you would kindly understand. That
is why these two prices and even now .
the prices which the farmers are get-~
ting are more or less the same as they
got last year and they are quite happy.
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and this year it has been fixed at Rs.
20.50, the minimum. It will not be
less than Rs. 20.50 which 1neans it is
higher than the minimum which was
last year Rs. 1g/-. This is a fact.
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DR.SUBRAMANIAM S\WAMY :
But if the market price is Rs. 7, how is
the zap to be explained?

RAO BIRENDRA SINGH :
Minimum price of what?

DR.SUBRAMANIAM SWAMY:
Of free sale sugar.

RAQ BIRENDRA SINGH: No.
For free sale sugar it is generally bet-
ween Rs. 6 and 6.50 and we want to
maintain it at that leval because if we
bring the prices down,——it is in
our hands——it is a very delicate
arrangement, the balance can be upset
by more releases of free sale sugar and
we have to keep a constant watch on
the situation so that the farmer gets
remunerative price for the sugar cane,
{actories have the-capacity to pay him
a good price, and the factories do not
run into losses. We have to keep the
consumer, the farmer and the industry
in mind—--all these three.

DR.SUBRAMANIAMSWAMY:
You can do it by de-control. you can
Jjust de-control.

RAO BIRENDRA SINGH: You
“tried it. You tried that once and you
adopted our policy, once again. You
did not try to rectify the damage.
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DR.SUBRAMANIAMSWAMY:
No, we did not . It was Mr. Charan
Singh and Yashwantrao Chavan who
did it.

MR. DEPUTY-SPEAKER: You
can say straight-away the previous
Government. Do not mcntion the
names.

DR.SUBRAMANIAM SWAMY:
Is it unparliamentary, Sir?

RAO BIRENDRA SINGH: I
hope there will not be any confusion
any longer in the mind of Swamy as
the confusion was there and not in
the Government policy.

He has talked about potatoes. I
agree that the prices in Assam of
potatoes are ruling high in the market.
But all these potatoes that are being
purchased from U. P. are also going to
Assam so that the prices come down
there.

DR.SUBRAMANIAMSWAMY:
Potato is on its way just now?

RAO BIRENDRA SINGH: No.
no. They have been going for a Jong
time. The wagons have heen rolling.
And I hope Mr. Swamy knows that
Assam it self produces quite a large
quantity of potatoes. It is one of the
large potato growing states.

DR.SUBRAMANIAM SWAMY:
Only 4.per cent of the total potato is
produced there?

RAO BIRENDRA SINGH: So, I
hope the prices wherever they are rul-
ing high in themarket, willcome down,
that the purchases being undertaken
by the various agencies in potato
growing states and the sugar cane
growers are Dbeing looked after.

The factories are running very
smoothly.

DR. SUBRAMANIAM SWAMY:
What about cold storage ?

RAO BIRENDRA SINGH:
We are trying to increase the capa-
city of cold storage. In UP I think
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itisabout 12 lakh tonnesat present
total in the cooperative sector. 5§
lakh tonnes have been added recently.
Tn the cooperative sector, we have also
our rural godown scheme.

DR.SUBRAMANIAM SWAMY:
What happened to the project of
NCDC  with  World Bank
finance ?

RAO BIRENDRA SINGH:
Ttis going on. They are all in hand.
That is why the capacity is increasing.
in all the States that are covered by
the project.

Potato production has been going
up very steadily. Our Potato Res-
earch Institute in Simla which Dr.
Swamy mentioned so nicely—some-
times he has a sensible thing to say
and remember....

DR. SUBRAMANIAM SWAMY:
Sometimes ?

RAO BIRENDRA SIGNH:
It is only on account of the good
seed produced by this Institute that
potato production has picked up in
this country. Our scientists are now
producing sced which can be sown in
the plains and which could also be
produced in the plains. So far good
seed has been possible tobe produced

higher altitudes.

DR. SUBRAMANIAM SWAMY:
You have sacked the Dircctor there.

MR. DEPUTY-SPEAKER: That
is not in the calling attention,

RAO BIRENDRA  SINGH:
About sugar factories, as I said even
though thereis some talk amongsome
leaders of the opposition parties for
inciting the farmers, they are satis-
fied throughout the cruntry (In-
terruptions)

Out of a total of 303 mills last
year at this time in February, 215
were running. This year 315 mills
are running out of 323. That shows
that sugar production is going on

at 2 very high rate. We have already
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produced about 1o lakh tonnes more-
than last year's production at this
time of the year.

MR. DEPUTY-SPEAKER: Shri
Chitta Basu—he is mnot present. -
Shri Rawat.

ot g0n Teg T (wewET)
JqeqET WERT, Fg ar 9w & fw
foomm @ g@R § framr & fao
fomr &, ® awwar § 5 oweiw W
frfy 7 ad fear 1 Tfw-samEm #
FE 9T q WERy faaar e @
¥ o gga g e arAfa g
fr foraml &7 IAF IATET HT ATFTT
T gt g Afe W o e
F ANETO qeT F waW # Ay fas
T F4r g3 § | areafagar ug
tf5 F= g@EETT U5y g A
fidm fg g § o Tow g
¥ gra faatFragraard, T faer
TJEFT I A F G

T FH AT SATET GAT gAT R b
wfan g faaw &1 se el
& =T FaAr 2 O e e fewee
FC @ wfuwiw e frael @

T AW W T gdw Wy
&1 e gftons ag §rn fv feamt o7
TEA EPU W WS a7 TN
FH G&T FO | HAARTET FAY-
qE  #, GG 7 A 3T N y-
FEEqT T I FT A AT G ¢
g adt wEEa A G A
ag, ¢E G FEem &), fomd
fasit wx wfeT 39w | @ W
Qcﬁoﬁaﬁwm‘:&amg,
& YW I F W A g Frarent
#1 A

framl e Bk e O
a1 Tfma T Y e @ 1 W™



4% Remunerdafive

PHALGUNA 8, 1903 (SAKA)

prices for 46

potatoes and Sugarcane etc. (CA)

freg & aaw # age s Tg T R,
W TR Ff WA ge T FS -
ar X E I ag foww woA
wrg WA gE g | 3@ foawma Ay
T+ F U @R FT0g 59
fea @aw ST =T

T & g=g A agd #er
A A SRS aeT ¥ e
WX W Agigw A Y faar 0w
wwEaT EfF sa e e § o qeer
F WL TWOT G AT WiRT
$ @ A Ag IUEA FT a9 § ar
FY F da § W oww A g ard
TG q% &1 Fgwmar g fo
¥ ST WIE s
9T AT ST THX FF-29 § I 92 fsi
FWE | gHET ag i fe -
9 # AT g TE g W HieATRa<
Fr s e we wEdEi ¥ 15
gffo & IT T T 1 Fewww
FarEl A, faaq &, e N e

Sl # AT G F ) A @ g -

Faramamgafmferd & 18
wfrwa g7 wfeged w1 9k o=
9 1 TR agre faa ¥ fr oy
T IJURT a7 qF, & @ wHmar
& w7 = Tl F ager w @
& T | WY FToAew 37 & fr
WU AN 72 F® F F FAT
REETETC  F TAHT FEAT =08y
g W for o & #0911 ww
W FER . @ YU mw Y
A & aw @ @ e N
@ SAaww A mx g sw &

@ AMIN AN ¥ 5o

4

Al

1

_.EI

iﬁt’ﬂ )
PR I
ﬁfﬁg‘%’bﬁ’

1
4
4
:
3

A mar @ fag o &
Frag W Qearw s fF @ T
S 17 wTsE focd, oTET g ad g, L.
(qaw@) ... 98 A F wrew §
TN F AT T QT WifF AW
Fagd A AR WO A
TAET BN MU A oa & wWreww
¥ F e g dw, wfears-
FT gL ST SqTer HY I, Sq OFT
TR & fg Wt 35 A #%,
TEW  § W FT HATGH T FIA
Joroa, @ fawa § @ & FAT
|

i

oIS & IATEHI i} TAT X AT
T[I AT 9 W g | F» Gre
F ar ¥ Huw we & Fg fawr
fF qm ot faer W& %X 39 & I
&1 3 eu faor g wfire & @y
2, afFT gFa @ ¥ gEur fawda
g1 SUX MWW F AR A AR
JOTEEF § I W AgE w°T AT AW
TmidR I MBI e F
WY F I WSO #1 FEer Ifee



4 7 Remunerative prices
[@ e fr; ©Aq)

= & e RNfEd § mw
H wew 3§ arfw g awg fRe &
T EH AWM E SH AT T OH
frata frar o a% o) fo @ 3w
¥ 7@ A e g ar M F @w Wy
fear &1 9% o= feaw = 39 %1 Sfaw
T Sy g fraifa w4 g 59 9
sif & &% 1 T I I ATl

R FgaEE fem st & sew
] FTEE LN

e iy fag :  IuTeTy W ey,
AWAIT qF H AT A AT AW TG
FEH GHAT ST &1 e § @l
R foaar g @ A9 7aAr § g
FLRE| T T A A A IEA
1 @A, a1 wEw fafaex 7 9w
fear, @A #7 dHET fT § @1 S9
I g faad goe wem E, S wewme
F T E SR TUFH F AU
@R WEF 99T FC @R
T T EA AF T O Adoorg &
A & fF S FIs A wlearaar £,
TA-FH @ wEe § o A T
g gara fAwmar e A g oA
I AT T awi w fos o
S A fam

™ # ww A & wleage
] My fgow feaf & T 7% ok
HEATES &7 gqq WY FW g1 TS |
famar zaro g 9T Iw & e
IIMEATEFCTAE .. (qaUH). ..

U® WREWT "EE
pcco B I 1 2 1 SR

fg=rs &t

e vy tag : fr ¥ fm
i aga TE AATE |

-

FEBRUARY 27, 1982

for potatoes and 48
Sugarcane etc. (CA)

TR WA qg W wg 2w fr g
frat a1 & @ fR amg o, s
o W T T g fewd fow
WY afr gag wwa o femrg
T g (W)

grs fafema g &t faurd aa
ATl § frexr @ A=l §  wwr
g1 2.5 fafaaw foesr g &
o 2.4 fafaw 9o Y fa=rg
N wEem A s w75
AT AT THH & gL AT Fq=TE 8w
FEET | 1950-51 & 22 fufaga
T F ww@Ew ww 60 fAfamA
T H o N aarary T
afem g WY mroT femrs =87 A
T A@ A A AW A AR A g
TE A

Tad A 7 wlearza v Fwar
w1 % fFar g1 9 T aww
T AW W AT w A @l §
fe feam feuwl ov @ =1 &,
foar el &1 w1 ==l W
WA g SEE HANEE A ST
W | ggr fgae & A e
@EN

TF AR 8 FY B
Qg FT |

T @it fag : O A A
W QE "N 208 &Y Fiew
T fawdt @Y, 5= 500 w0
;W WY WY frag TR o
|

fror & auf & A & w15
WY FWET T E, 115 TWC e
¥ 130 wAr s g R
T A ST AT 3-4 WU wfiew §



49 Press Brigﬁng after

T qEr W, gE for Y o
T gAY, @ T AT 20, 25
WX 26 Wu FeT F W fw
W] WE AEE WR AW T
IEI SR NA T @ arag s A%
qofas o ? agREE  WTOEr S
3 q19 § I I S s fear srd
R I Q@ 9 fear s

I &1 TR wEE g arfE
TAEA & feaEl #T w1 AT g
T R Wamfaramr g A
A A % ¥ IR T fod &=
w13z fegma & et & fr SR
e gAr wifgr

st gOw =7 fag e ;. dF
A uzar 3T a= F7 fTar g

AT G ;A9 T
=% wivw ¥ feami A1 glaad agn
#e dgr ey g dfaw ag @
AT FT AL 0 FF e
#fzz A 7rar fawer awl # wgr ¥ war
FgHT TgT T 3| frew ww H
THHEATT HEE 3300 FUT T 9T
WAFEARF o7 aF A9 5400
FUT T TAHeA d%X A a7
AN | W AE A e dfafdw
T AT @R

sl 9% wiearwR seowm ¥
TEY FT §ATA §, AHAAS AKX AT
FTEE F1 JHE T AT G E, A oY
33 qT@we & gerer faw @
orE W ¥ T § s W gy
fm @ g

¥ 7g a@ @ #t AWar g fF
FEATEAC §  TAAT T T U
g wE gur A &t gwra e

PHALGUNA 8, 1903 (SAKA)

Budget (Statt.) 50

WeHT T [IT TG W
faafeor & g AR = = &)
AT I 99 qFAT § 98 T F4A )

12.46 hrs,

ANNOUNCEMENT RE: PRESEN-
TATION OF THE GENERAL
BUDGET

MR. DEPUTY SPEAKER : I
would like to inform the House that
as is customary, the House would
adjourn for half-an-hour at 4. 30 p.m.
today to re-assemble at 5 p.m. for the
presentation of the General Budget.

STATEMENT RE: PRESS '
BRIEFING AFTER BUDGET

THE MINISTER OF FINANCE
(SHR1PRANAB MUKHER]JEE) :
Mr. Deputy Speaker, Sir, On
February 25, 1982 while dealing
with a question of privilege regarding
a statement made by the Chairnian,
Railway Board, in the course oi" a
press confererice, Mr. Speaker had
been plea.ed to observe that “if a
press conference is to be held after
the presentation of the budget in
Parliament, it would obviously be
more appropriate for the Minister
concerned to hold it himself, where
top functionaries could be present,
as necessary.,”

Iiy this connection, I would like to
submit that after the general budget
is presented in Parliament it has
been the custom for the Secretaries
in the Ministry of Finance to hold a
press bricfing t) explain the technical
and other aspects of the budget for
the information of the public. In
these briefings, the Secretariesdo not
make any statements inconsistent with
the budget. In view of this, I shall
e grateful if you would agree to the
Secretaries in the Ministry « f Finance
holding the press briefing regarding
the budget as has been the case
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hitherto. They will be instructed
not to make any policy pronouce-
ments which are not already incor-
porated in the budget. It shall, of
course, be my duty and privilege to
provide all information and explana-
tions required by Hon’ble Members,
on the floor of Parliament.

SHRI HARIKESH BAHADUR:
(Gorakhpur) : Is there any Gujral ?

(Interruptions)

DR. SUBRAMANIAM. SWAMY
(Bo nhay North East) : I hope, Sir,
this will be a special casc for this
Minister.

(Interruptions)

MR. DEPUTY SPEAKER : It
was an observation.

12.48 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN
THE MINISTRY O HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
With yowr permission, Sir, I rise
to announce that Government Busi-
ness in this House during the week
commencing 1st March, 1982 will
consist of :—

1. Consideration of any item of
Government Business carr’ed over
fromn today’s Order Paper.

2. Consideration ofamendments made
by the Rajya Sabha in the African
Deveopment Fund Bill, 1981.

3. General discussion on the Railway
Buclget for 19%2-83.

4. Further consideration and passing
of the Sugar Cess Bill, 1981 and
the Sugar Development Fund Bill,
1g8r.
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5. Consideration and passing of:—

(a) TheCentral Silk Board (Amend-
ment) Bill, rg81.

(b) The Wild Life (Protection)
Amendment Bill, 1981.

6. General discussion on the General
Budget for 1982-83 from Friday
the 5th March, 1982.

DR.SUBRAMANIAM SWAMY:.
(Bombay North East): Sir, I have a
point of order. In connection with
this item. . ..

MR. DEPUTY-SPEAKER
There is a vaccum in the House. You
must take my permission to raise the
point of order.

DR. SUBRAMANIAM SWAMY =
Yes, I am asking your permission
under Rule 376. 1 have requested
permission to make a submission. 1
have been denied it on the ground
that my letter did not accompany the
full text. In that letter I wrote that I
am prepared to submit it. Becuase my
plane came late, I had to rush and
I had to do this and there was no
other way I could do it earlier. So,
I would like you to give me special
permission to read out what 1 have
to say. This is not a matter of
national security that I should be
denied that.

MR. DEPUTY SPEAKER : Of
course, on a point of clarification you
have asked. Asdecided at the sitting
of the Business Advisory Committee
held on 16th December 1981, intima-.
tions from Members which are not
accompanied by the full text would
not be considered by the Spcake ‘or
grant of permission to make submis-
sion.

DR. SUBRAMANIAM SWAMY:
But I have explained to you the
circumstances in which it has happen-
ed. I know the Members who have
in the past.. ..

'MR. DEPUTY-SPEAKER :
You raise this issue againin the Busi-
ness Advisory Committee,
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DR.SUBRAMANIAM SWAMY:

But you have power just now. Why
don’t you do it ?

MR. DEPUTY-SPEAKER : I
cannot. I cannot act against the
decision of the Business Advisory
Committee. Now, Mr. K.M. Madhu-
kar.

DR. SUBRAMANIAM SWAMY :
But, Sir, is it something explosive.

that you want to prevent me today ?

MR.DEPUTY-SPEAKER : That
is all right. Mr. K.M. Madhukar.
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SHRI G.M. BANATWALLA
{(Ponnani) : There is need for a dis-
cussion on the shocking reports of

- serious  malpractices and corruption
with repect to admission to M.B.B.S.,
and M.D. courses in Delhi. The
Hindustan Times in its issuc dated
February 26, 1982 carries on the front
page a detailed report involving uni-
versity officials at all levels. Amounts
upto Rs. 20,000 to Rs. 30,000 have
been allegedly paid to manipulate
admissions to MBBS and M.D.
courses. Thestudents have repeatedly
hrought this organised racket to the
notice of university authorities and

" have also now addressed a memoran-
dum to the Prime Minister. Prompt

. action hasto betakenand full-fledged
equiry must be ordered. A full dis-

~cussion on the subject should be

.included in Business for next week.
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R q W AT F T 7 AT

T AT

3. AT 93W, fage, wex WA,
mfy Tedl & wifgarr sk fredr
aife & g gasl & 9grs 3T &
ooV g AR Sfaa wEa F wwrE
FR Y aAa gt g | TR
W FT I09 g7 AT AT AR I
ATV ENT W TART 9 Afahe W
T TgT AT g &

Mr. DEPUTY SPEAKER: Shri.
Harikesh Bahadur. He will be foll--
owed by Smt. Geeta Mukherjee..

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, there are problems.
in almost all the Central Universites.
B.H.U. was closed earlier but now it
is reopened. There is crisis in the-
Delhi University and we find some-
troubles in the Aligarh Muslim Uni--
versity and J.N. University also.
Therefore, a discussion should be
allowed on this subject during the -
next week.

Second point. Many Indian priso-.
ners of war have been missing since
1971 Indo-Pak war. Previously, it
was said that they were in Pakistan
but now it is said that nothing is
known about them. It is a matter
of grave concern. Therefore, this.
should be discussed thorougly in the-
House during the next week.
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'13.00 hrs.

SHRIMATI GEETA MUK-
HERJEE (Panskura): Mr. Deputy-
‘Speaker, Sir I want to raise following
two points for inclusion in the next
week‘s business for the House.

(1) The near-collapse of the ra-
tioning system is in evidence in the
deficit State of West Bengal due to the
most inadequate supply of foodrains
from the FCI godowns in West Bengal
as well as for lessing the foodgrains
allocation quota from the Centre.
In this deficit State where statutory
rationing is entirely the responsibi-
lity of the Central, the allocation falls
far short of requiremrnt actual arrival
is even less than and the supply
from FCI godowns is miscrable. Due
to this the foodgrain prices are rising.
This question should be specifically
-discussed.

(2) West Bengal Government’s
suggestion for a Central directive to
laid down that at least 50 per cent
of the aggregate public borrowings
undertaken in a year should be
-earmarked for the States (inclu-
ding the State Electricity Under
takings) as well as its sugg-
estion that the Planning Cominission
should issue a directive to the Union
‘Government that 40 percent of the
revenue raised in the curreut fiscal
year through the adjustment of ad-
ministered prices of petroleum pro-
ducts, fertilisers, coal, aluminium,
iron and steel products should be
transferred to the State Government
should be discussed.

o Agi (@A ) SR
WEITA, AT qOATg AT G FY F
N H fe & fauat &7 Sz o

1. AEM  SETEE  FAF A

g T Ful & W Fw Wi
faarar wr g 1 odw aw
FT AT AGEF £ | AT
fere  fawmr fagm &
te  fawrr 7 guefaw
st 60-70 a¥ g g
w W o w5 w@em

FEBRUARY 27, 1982

B.O.H. 6o

W|EY WS W | AW
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Ot X WTE qge & fqg
Wﬁm@vﬂ =1fET |
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PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, Sir,
1 suggest the following two items to
be included in the Government busi-
ness for the next week.

(1) Lok Pal Bill to preveut corr-
uption in high places. The corrup-
tion in high places is polluting the
public life in our country. The Lok
Pal Bill providing for speedy and spec-
ial inquiry into the corruption in high
places was before the Parliament dur-
ing the tenure of the Janata Govern-
ment. However, with the premature
fall of that Government, the Lok Pal
Bill also became infructuous. T
suggest that the Lok Pal Bill Dbe
revived and taken up for consider-
ation in this House.

(2) One union in one Industry.

¢The principle of one union in
one Industry’ is desirable both from
the point of view of workers as well
as management. On the one hand,
it will avoid destructive trade union
rivalry and strengthen the bargaining
wer of the workers and on the other
1t will make the task of the manage-
ment easy in settling the industrial
disputes. The issue of representative
character of a union in an industry
can be settled by workers? secret ballog
in the concerned indudstry. I'sug.
gest that a Bill in this regard be brou
ght before the House without furthe-
delay. R '
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. SHRI P. VENKATASUBBAIAH:
Sir, the hon. Members have made
various valuable suggestions in regard
to matters to brought before the
House and discussed.

Even in.the last meeting of the
" ‘Business Advisory Committee also,
as you go through the proceedings
of the Business Advisory Committee,
this is what it recommended. I

" quote:

“The Committec further recom-
mended that in order to provide
time for the completion of urgent
financial business, Half~An-Hour
Discussions, Discussions under
rule 193 or Discussions under No-
Date-Yet-Named motions may
be taken up at 6 P.M. and not
more than one Half-An-Hour
Discussion, Discussion under rule
193 or Discussion under No-Date-
Yet-Named motion to be put

down in a week till the disposal of

of the financial business.”

These are the constrains imposcd.
These matters could be discussed only
when the financial business is over,
Al] these matters h- ve been t heanote
of. They have ma-le very good sugg-
estions. Today also, there has Decn
a lenghty Calling Attention on re-
munerative prices for potatoes and
sugarcanc in the House. Other
matters which the hon. Members
have brought to the notice of the
House be placed before the Business
Advisory Committee for considration
and their approval.

13.00 hrs.

The Lot Sabha then adjouined for
Lunch till five minutes past Fourleen of
the Clock.

The Lok~ Sabha re-assembled after
lunch at five minutes past Fourteen of the
Clock.

[Mr. DEPUTY-SPEAKER in the
. Chair)

AN HON. MEMBER: These
benches are all empty. No interest.
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MR.DEPUTY-SPEAKER: Ask
the Professor.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up furhter consi-
deration of the following motion
moved by Prof. N.G. Ranga and sec-
onded by Shri H.K.L. Bhagat on the
2grd February, 1982, namely:—

“That an Address be presented to
the President in the following terms:

“That the Members of Lok Sabha
assembled in this Session are deeply
grateful to the President for the Add-
ress which he has Dbcen pleased to

" deliver to both Houses of Parliament

assembled together on the 18th Feb-
ruary, 1982,

As also further consideration of Amen-
dments moved thereto.

I think My. Sunder Singh has
concluded  yesterday.  Therefore,
you can sit down.

Mtger fag (fFewile ) @ &@
e AT A T

MR. DEPUTY-SPEAKER: All
right. T will give you two more
minutes. Please conclude. He
wannts to conclude within two minutes.
All the rest he has exhausted  yester-
day.

oft gz Tag ¢ F w0 Tl o
& wfawmw oT g1 W@ 9T | 39H
F18 W @gr 2 fw eud g fa Hawn
FY & o soEe Y aga agT 3, gife
A 9T F Aa H ST ASt ¥
St F ue Ay ar 0 "9 S A ar
AT WA ®1 @ T a7 @ e
qr | WS TE W AT g e
Wt frdis R & &1« &
SrEy, W OH 9T | WX FE
7 frar mT At g W wweT gw AEY
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s qe= Torg]
F QA | §¥ g faem T FT
FH gAT & AFFT HIT 9T AT §
@ wa qUEl #T TR @ HT ST
A AT G | T qg AT d

1 fafs w1 @ar § ar
A AT E | STo HEEFT A AW
T v —

“I was born as a Hindu. The
blame was not mine. I will now die
as a Hindu”.

qo HHETHL 7 Fg AT fF @t
feg T @ § a& oew sumer
gar &1 sro % fag faegwl wy
qaQ ¢ IR FWE | T AR
At o &% fear o =fgw
(sawa)

SHRI RAM SINGH YADAV
(Alwar): On a pointoforder. What
he has said is a reflection.** It should
be expunged from the record.

MR. DEPUTY-SPEAKER: I will
go through the record. Zamindari
has already been abolished.

qedT TG @, TAg JHIE R
geaT A g | "o @e wrds Ay
@ gnE ¥ W e R £
w® aTEw o T T w2 A E 99
W#i: Tdo THo S To H ST &@X
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TR @ L W H A @
far mr 1 T a¥ wieR e
g &1 A Wy nifee § 1 sty
ifem  wrd) wdEt w1 A S § A
% fau st &) ¥ odER ST
W ar g1 ¥ 5@ 9@ F1 U qARY
& 1 st Sk ey e gfomt
&1 AT #I A€y &, T I I Al
g1 gfom sk e’ e ¥

# afrerg. Y a@ wE @
T AT § | A A g P
s, fefemm, fod o qEemmt
N ag gEEAT T g R 7 OwEE E
§ WA ARG FUE AT AR AT fgAT
g1

qorE ft  THET AR g\ agh
UF W9 gET AT | A ST Ay
wrar Famada A & 1 S
e E W IE T IR g
T gheEt # oag gEar war
¥ o § ) @ e Y W §
FTH ORI HFAE L F AT &AE ¢
Frem ggarg a3 G & 1 g
% oy feamae o w A qrfedt
FAE TR T IR qH @I
I # ag #< faar @ fF ag gfom Wi
ug AW § W ¥ A wET wAT
1 orEew uew § g we gy
7g feargs wwe s T g1 ARt
g # WY 7g ey mr g F 3w gfow
§ "I g w9 ¢ WK ag andlE § -
g war g1 "R el g

- *#Expunged as ordered by the Chair.
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ST AT § B st e & oA
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AT @ A an whRw
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&g sfew oAy F ot faemw g, @R
T faTs 1 WA WY AW
fafrzy =T W F T 1 9T
¥ odwe § A< 97 a1 R A o
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W wedl & ara & wowr wivam’
mgﬁmqﬁmml ¥
qF F.G0 AT ATEATE -

¥ o7 foeeell & 2131 a7 Ad) o,
# worg Fawr g fF w3 o ag s
TFETT 79F H 0T FIGH T AGY W@,
gaen g | F7 fe # Jwmer ad
: T |

qz 77 gfrar meer gfea g,
o ar =
& F 9T { HI5 ST AGlH AQT |
9T I} A%l FI I WL ATAL 4T
m!
gg ag & s oY w7 g #§
AT AE W@ |
T §HMA, T GIHATA, T HEFW, T FEA
afer W T feerame )

qg  WOHET AT § | TF GET AGY
g @ foemm dwr ? @ T
ot fafreex & ¥ 5 gfemit &1 sy
gawies  fafawex awmr =ifge oy
EATTT  WAT &1 qFAT &, T T8 |

st To qlo wigw (W)
JuTens S, weeafa & wigwmoer
& ATHT GUTETY TF WYAT ATHEIHT
F A uqy fFU g &R &Y gy
w1 wifaw Fa@ar §

MR.DEPUTY-SPEAKER: Mr.

- Yadav, your party has been allotted

ten minutes. Alter you, from the
ruling party, the speaker would be
Shri Ghulam Nabi Azad.

s ¥io qio WEW :  TqEAE S,
ezl A F weA mfwwerer § o
GUUF 5 HIT 7 H w413 wE
WRIT T ¢

“The outlook for agricultural pro-
duction in 1981-82 is encouraging.

\

!

Y
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i ["ﬂ !‘."6 'ﬂ' qm]
Preliminary assessment indicates
that the Kharif foodgrains pro-
duction might reach an all-time
level of 79.9 million  tonnes.
For the year as a whole, foodgrains
production is expected to exceed
the previous record level of 132
million tonnes. This comparces
favourably with the production of
129.g achi ved in 1980-81, which
itself was 18.4 per cent higher
than in 1979-80.

“During 1980-81 an additional
irrigation potential of 2. 4 million
hectares was created. Another
2.6 million hectares are expected
to be covered during 1981-82,
giving an additional coverage of
5 million hectares during these
two years. Our objective s
to add 3 million hectares per
year during the remaining 3§
years of the Sixth Plan.”

7z @Y §¢ & v = 3 a3 R
q YT g A AR § WTR-
farderwr FTr @vm + & nw sgr
[T AEAT | 1980-81 ¥ AT
IFHTT FT FAT  Z(EAT 94T [T NIEH
1 ? 135 fatmga zaa whEE
dar fegargar 7 130 faf av =)
73 Wiwe WOF fFAw F F -
ferg foaEde ¥ €1 X 1981—
g2 & ere % 138.5 fafaw
Zq, W FNFHE IR THNERT
¥ 134 fafmas =71 1978-79
Fomwer WreFma 131010 fafaew
T 9T | Wa Iq GEY g 91
o w9 134 fafw = & foag
wow f ® § T W oA T,
I WEH TW |

— g qTF 1w oy fr 5 fafea
g § R =i Efaas 8-
o ww fear 1 g ow AR W@
Iew § ooy fAaw ) ¥ Qar wAwe

FEBRUARY 27, 08

Thanks'on 68
the President’s Address

o § % e 5 fifadd dwex ¥
wor  Gar & o @ & 1978
79 ¥ 131 fafrm e & s & &9
12 fafomm =& oz §ar wlRe a1 |
WX 4 & avar & 145 fufaaw
T4 HWST NEFET gHT +iiEe 97 |
g Y WOR WiFE 7

o & g mEr Sy
gredmE a1 g 131 fafew e 9%
AT =Tfed | weE W a
t | FOT I@EL € AT &
frw 3 fafaes e wtewer Tfgw o
afs s A= F & a1 15 fafmme ==
wAT ATfEY HIT W B G AT 4 £,
134 fafqgm =7 9T | av&r 97 3%
W@ &5 5 fafem gaee § % fa=id
F  wFw T faam @i g7 oaw 3
fafram v d SR F
A

7 AT

¥ fedr feam & 49, gaw
Har st @ fa@ wm &, ot ff &%
25-6-1981 & fa=m ar, ==& &
oF IO 9T =gar § fE famrd
F ASAHI K FT FAER | WG
faame greAT g & § T |amerd
T & A TEvER 99 F g9 § qeer
g ¥ fagd w1 seor wgm § —
““This irrigation scheme was sanc-
tioned on 16th May, 1975 to irri-
gate a total area of 26,686 acres
ofland and was env isaged ata
cost of Rs. 8.3 crores. To our
surprise the cost has escalated to
Rs. 33 crores but the pace of
work has been negligible. Hardly

15 per cent of the work has been
done during the last six years.”

15 ude Wt w0 T g §
faard Y AT 8 FAT AT e,
T g T 33 s D vy, 15
ddc T W A gAT Y
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¥ arge wurw def S wrow B
& arq ¥ fear, i ft ST wgr f
5 fafeas gy wdome giaom
faag #X faar sk Ueufa Y &
ug & Wt Fgwar far fs 5 fafaae
Fwex dawa v o Wik 3 fafaaa
faer EqAq w1 @ E FL AT
ag wefered wWedT &)

AT UF FEAT 91, HA-EE
ﬁwﬁ Fo 2107 fai® 31-8-811
g &y qer a1 —

“(a) Names of the major and me-
dium irrigation schemes which have
been cleared by the TEC of Planning
-Commission in the last 10 years;
and

(b) The date of sanction; amount
sanctioned for cach scheme; escalated
cost due to delay; and the quantum
of work done in cach case.”

¥ U fage ¥ 9 w9 wH e

WEER ¥ g damA gE off | S
g@a a3 g fw faesr 10 a9 & 15, 20
qede W ST X 1A T g § R
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wigs § | g wEfawd & | MWW
TiFea WX 3faive  faege A9 ®
1 g foa g @AT Tifeg,
AW g1 Fw A
trmmMAiraa sy N Q
FAT ae¥ Jar R E s fag
W o wfafea aw @@ e
et HTfge | IR TR #Y @Ry
@y ¥ fag ag wravww § fe g
faurd &t FArE Y forAed A
M

ﬁfewiaﬂwm&irm
frrm 8, mmi’rfﬁm
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Wit #Y 25~1-82 W uw v forar,
B W M wrawmife
o fagre Toa ¥ fer-few o O
W™ g | H3¥ 97 ¥ W 93
¥ aft qgar =, afe & sgar
T § 97 s HA™ S Y
T AF o W) qanw feafy
Tt @ @ faww W @om o
WY AW T F § WY W
Ty & € A% AUl F T W
T FTHHF FE FAAH ® v
¥ (wgm) o R
TH WY T F, FAT AA AT

MR. DEPUTY-SPEAKER: It is
not a serious question. But what

was the position when you were a
Minister?

SHRI D.P. YADAV: I was a
Minister for some time. But I can
solemnly pledge to this House that
I was never involved in this nefarious
work.

uF foemde § 599 o e
@ §  Sifed # faar & —

“frrr wErEm,

dveEmEt & o ¥ e
¥ gefea™ 1 AW@ERO ST
SET & FE T e w6y
R TfT § FATEAT 1A FI
AW TF FETedT W 9
af ST 0 ... ... ”

g wF fefaw e & foar
P

T FT TH EELL)

dfaw | fgR ¥ Am oo dA
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few ¥ F wew—iwx fofra
ART—16 @ WA § TAT FC
frar mar, ak o $af--
fraz sy §—A g fazd 51 IEq.
w @ g - o

It is very difficult for the under~

signed to say about the specific

date by which the pressure release
valve will be utilised.

R g —
The agreement was signed on

24-3-81. The consignment was
received on 17-3-81.

FAGIEIHE TR WM, AT %
gar !

The payment was made on 24-3-81
after verification.

g A= g !

st gl Taw: ag fEm T
AT g ?

5t o Mo URA :
[T AT A g

az fre

B w@ g § qer gfas &y
Y frar @ AT TR AR @ A
qw £

- TEM F AR A R AgmiEw
Tefy St ¥ FAr @ &, @
é& .

“In order to maintain the tempo-
already generated in industrial
preduction and accelerase eco-
nomic growth the year 1982 is.
being observed as ‘Productivity
Year' and we shall havean inten-
sive drive to maximise utilisation.
of a capacities available in alt
sectors of the country.”
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‘st ¥ s gEATHT & HraTT
qT 31 W, 1981 T 57 ITHAT A
TET FE F 1320.93  FA€
AT WM OEAT ¥ T FT fraw
qT  gHTEa: 10 gfoma F fed @
HTE F ST ATEQ ST £ Y STt
F g fuife s § 1 feg
[ FE AT AT fEmw 93 31 7979,
1980 T%F 6 STHHI & 6.99 FIT
A FT A9 AT W A= TNl
g fofa as 194,77 7 =
F OARTE IHT 8 | 39 H ¥ famre
o fagg afewg § 31 9, 1981
TE 948.42 FUT WA T fqaw
a1 #HR a1 ¥ 31 9+, 1981 a%
107.84 T WA T 90T & B
o7 | g ywe o9 of@eT frm §
= fofer o 397 8w 48,15 7=
T AET 27.06 FATE | -
[ A TA  TURAT KT 31 AN,
1981 d%F 601.15 F3T @I X
FwmAf@rar) Y I
fafe a% 196.60 FqT ¥ @@ ¥
® A el g W o ey
g ™ ¥ feg TS @R W
F39 3.03 FUT @Y & 31 A+
1981 % ¥ T 7T ¥ kg g
gV

A ATE WK 200 FAT
HET 1 200 FU% AT gE WK
200 FUT FTHIET, 400 FT Ty WX
1320 AT &) 9W9, & g
fefgas SE@Tde & W ¥ omw
A {1 wamr g T AR |
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uq ¥ [ T3 0F Freoe ol
8 arei & A o gE ¥, SW W
or I K ¥ amar § 0 9g
81 B’ AN T A W A
¥ PR a9 R, TER T,
M IR AT 999 gAR FY AT
qr @ g | Wwdags W ogA
& wifv o & faeg w19 wAeT §
A g AR g \

‘s fay = wm oy
qT  ggifade i @w A, TaT 9w
a9 9T g I FT R AT
TE & T, G F fF A g9 A9y
fFrg ax O @ &1 o sk
g AT F UMY FAN TN GYAT TATHA
A g AR g

g frar & —

‘e e A FE, LA G
o AT R |

w AfaEr &1 g 1

U® WAAE a9 ¢
el F R ¥ frar &

Jqg SAqar

st o @o TRT: WS ST WY
T v g faar g &
qaEar § WiAr arg st o faan g
TR & A fr faem & aragf ?
TE ag WieE ara@r g ?

qrag g g s fwm e

oF WY 2@ fafy wi< saqaear o
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A g9 difag St sfere &,
aNr & S F e wifg, Afw
TeveR fogr < Rl @ g
®, fodt @ a9 ar sfe &1 a@m@
T @ t—wfesy & fu ag wser
at @, T & ¥ sy fEae
T TR E

 fEaew g F o T3 s
TawT Wfg @ oW wmE @ & §
fargwr g fe felr & @dr & mmar
@ T@r 323/324 T R AR
AT AT F AT AT RE R Al
™ WA TN Y AT A A qEAT
qQa AT Y | ST A ww
A ET @A w G AQ@
g afw gdemEl @AY § )
Y wAAAT AW FT FAT H N
ot wiE Y @ S =nfge—ag A
wy T e g

W 9% v & g ¥ sy
gz T g 5 s qR Qe
&t wrae faam
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W W ey & gy Wiy ¥
wmo et R g ok ad
gC @ ¥ @ gL A qav v wwr
o g ueewfa & wu e
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fet wwfo gf, fom a@ & st
gt o wWa av ¥ gAY awIT
AW §—F I AW Rwmr
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ag THT 9 § & 59 qreiae
& ge< § AR 9T ¥ O g
AR §9 & JfaR g § fear smar
§ ¥fer wft agr s g ¢ g
g A fr fegaw Y aw ¥ &
qIAYE  STET @9 Y T4 e 2,
W ey AW, FEE AN g
F, T UHwE § IT @M F fau
a7 g1 & o gw agr ax whafafy
§? a fram, @@ woige, ag dw
WX AR S W|WET F § far
qw F9eT ad, fe e e A,
HHFM TEI—T a9 & I8 & Fraar

ST ¥ =t Eqﬁ' %ét
famr ¥ am? ﬁaﬁa"témﬁma‘q%
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-FER # FAAR fwar ww, &y

T A FHOCET FY 96T F1QC 97
-1 @I FEAE—ATY ¥ wdy
g 9% fra g ¥ iR ¥ g
aree frar o W) ffT a@ & sE
afemfedt & 1« aF gula & aw
tFem e ¥y § @ o
e afefedt ¥ fg ar o A ag
fearr ¥ foq fe g oo § g
# fraft T X awa § ar A
et mfeat & awer &
mmﬂﬁzhﬁwﬁmwﬁr&
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a1 g, Y SHIHAT FY 9 T
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IAFY SHEAT 1977 ¥ 1980 aF IGY
Y | gt a fad st & afes &
T 9gM HAY &1 A faw awa faar
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TN 9gT qRY AN ¥ T A w5
JARAAS & w7 F aifqy e &
afer oo oul & wifiee ag W arfr §
fraer & wum g, & Ao
wEEE 1 g § s g
WY I W\T g | A FER
= #fuw @ § 5 s # few
Vg Wi ooy AW @ e
dar @9 v 5 =AW g, wee
g, foaa s &g § & 97 9@
#X JETEA AT | TFEE AT Y WY
g FEEATY wHE gORTe #7 g |
# quwar g fs aeafa Y & s
#§ A F@ W A QU A At
aifgg ar 5 fFr ag & seT &
ST T8 FAA &4 fF ggi arfAurae
F TRT AN AR W FFT FY
g fear s=T o=fgw o

wemfs S & Afwwmw #
g w77 W e e
T g THEE wrAg g fE
azw "W WA H fggemm A
T aomr F1 g, wafd & g
foraa 1 =a@ier F%G § ar Huee-
AT FRISG ¥, IAH ua'%w‘r
fegam &+ # ag &gAT AR g
f. mwai'rzﬁmmrﬁmﬁ%
qII-ATY  FAT g9 A0T fRAEN G 9%
W o AT aZ & | TET F I
¥ Wl UF W gHT FT AT 97 |
W Y I a3 33 e
a v W OGATE WEr | &W W
& Ot 3w 07 T £, 97 afads
IR O i o
A 1§ Abeer 7 g g 1 Ak
§ 9ATE T FT T W a9 §,
a3 FoEw AR qfada
fameT % § sogaw wmTe
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W FT AR S F ATE AT G
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qA F TET B, IqF HEAT F
a0 ¥ a9 AN IE 2
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g F AW 9T g fa¥ T

T I W ATGEN A5 fear
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# A IO W= W g Agy
g W g, afed 25-—30 A9 IgNH
N AW KT § IT @ T wOAT
N gER 41, IF a&T A 9w AT
FLEEFSR § 98 feaT & a9 uy,
FEASH F ATH G AW FT AITHIAT
aT  F AF FIAT AEAT § —FIHIT
F R AGAT A &, T WilHEAW FY
FET ¥ FE A% & o 7wl
W ¥ WA E 3@ & A Ae-
wg 3, Afew Tgr F o1 Aanor §
W deq £ ar fegmm # Uw-
e w1, g F A
N THETOE FT F T g wT
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way | 7 fafree< Y aw 78w g
fafaere Y ar7 A€ @, § 9 fafq-
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ot Y Y gy 0 uEs O
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g1 WX 9&HT §U §T & WX J9 A<
JOETHT EE wEh T A, A g Ay
LT FEAT ¢ % qg a0 JIA TSEA
HATHAT § AR GATA ATEATH § AT 59 &
T T& TG  GhT AT FY &7 AHAT R
T FLHET AN F1 Mt & AR A/
AGE AT GLHTL qGT ATC Y FFT 0T §
e om0 weTEew w1 § 1 F qEear g
fFf 71 a6 AW GTIR &Y AT
AT F1{EW W TH FT a7 F00Eq forer
¥ Frezeam Y wEveAT HIX UFAT FAT
7 | fergeam N wave AU Tew
¥ quTe fEd TwgT 1 wRA WK g
& gee< fomdr o Aifaar a9, § Q4dr
T, fo & 3w At sEvEar W @
RIMFFS AL AR foa7 &
THATEST § g€ FT W B gW S
F FH F & |

§ o A7 g 0§ fFowd
g ¥ i 1 gAq faar o7 et
Y X S oy & & S99 & o & gude
FET 2

SHRI SONTOSH MOHAN

DEV (Silchar) : How much time do
1 have, Sir ? —

MR. DEPUTY-SPEAKER: 1>
minutes. It is not based on weight !

SHRI SONTOSH MOHAN
DEV : Sir, I stand to support the
Mbstion of Thanks to the President
for his Address. There is an English
proverb that an ounce of fact is
worth a pound of theory. We have
heard so many thcories from the hon.
members of the opposition parties,
but this particular speech cf the
President contains certain statistics
on the basis of which it can be proved
how the country has progressed in
various spheres, including production
of coal, power, electricity, cement,
feruhscm etc. The Prime Minister



83 'Mgtio@ of

[Shri Santosh Mohan Dev]

has said that the first two years of
our rule was the time of rescuc. Now
we are heading for the year of produc-
tion and when we go to the polls—-
including in West Bengal where
elections are going to be held in May,
you get ready for it—pcople will
judge us on the basis of our perfor-
mance and the results of the elections
will prove what we have done.

I will not go into the details of
the President’s speech. T will come
to the Assam problem, to which also
the President has referrred. So far
the opposition members have sp ken
about the Assam problem purely from
the agitationist point of view, I was
deeply shocked to see one news item
in the Hindustan Times Weekly of 14th
February which said : ““Assam not a
dust-bin, says AASU leader””. Shri
Brighu Phukhan, leader of the Assam
agitationist movement has reportedly
said, ““Assam not a dust-bin”’. What
is the basis of his sperch ! It is the
statement made by the Home
Minister, Giani Zail Singh, that
refugees cannot be thrown out of
Assam. The AASU lcader has consi-
dered the refugees who have comne
from East Pak's‘an or Banglacth
as dust and Assam as a bin to carry
them. I would like to say from the
floor of this House, being an Assamese,
that Assam is a part of the whole of
India geographically, politically and
the refugecs arc dust; they are also
human beings.  Unfortunately
Janta Pa:ty an! BJP— thcy say
something in Delhi, something in
Calcutta, something in Gauhati and
something in my constituency; I
do not knovs what is their policy about
the Assam issue—except these two
Parties, the othe' part'es incl:ding
the left parties have taken a very
firm stand on the Assam issue,

15.00 hrs.

I would like to place before the
House certain facts and figures which
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are based on Government reco ds;
I have done some work and taken
these figures from various census
reports, There is a cryin Assam
that the Assams people are beiny
overtaken by other linguistic
people—Bengalis, Nepales, Hindi-
speaking people, etc. If you study
the census reports from 1901 to
1971—there was no census in Assam
in 1981 you will see that the
Assamese speaking population rose
from 32.32%, in 1931 to 61.32% in
1951 and , remained more or less

constant at 62.36%, in 196t and
60.89% in 1971. As against that,
if you take the Bengali-;peaking
population, who are termed as re-
fugees and foreigners, it recorled a
fall from 27.56% in 1g' 1 to 203967,

in 1951 and 18.549%, in 1961. It

has remained more or less constant
with a marginal increase to 19.7:°)
in 1971, Similarly, it is being said
that Assam has been taken away by
the Muslim population.  But if
you sec the census figures, the in-
crease in Muslim population during
the preceding three (eca es has
only been  marginal, i.e. [rom
24.68°%, in 1951 to 25.30%, in 1961

and it fell down to 24.56", in 1971.

The apprehension of loss of social,
linguistic and cultural identity of
Assamese people in Assam is, there-
fore, misplaced. These are the facts
and figures of the census which have
been compiled in Assam with the
help of Assamese officials. Our
friend, Shri Advani -I am not
saying about him as a member of
the other House, but as Secretary of -
BJP—has gone to Jorhat and at a
meeting, he said, “thisis a move-
ment which is non-violent in nature;

it is a movement which is not aim»d

against any particular community”.

But what are the facts and figures?
I have taken the data given out by

the Home Ministry in various press

reports. From these data, we find

that an atmosphere of fear unhapppi-

ness and distrust has prevailed

amongst linguistic  and religious

communities in Assam. After the
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start of the agitation, in the last
4% years “till" December;- 1981,
23q9 people havs ‘diei. Deso'te
‘utmost réstraint, dufing Presiient’s
rule as well as the rule by
political  parties, 50  percent
rave died out of police firing. 230
cases of bomb ' explosions on rail-
way lines and other Government pre-
mises have been reported, in which
18 persons were killed, including
one Mr. Parthasarathy, then Com-
missioner of Upper Assam. I do not
know whether it is AASU or AEGSP
which is responsible for these bomb
explosions. Still, out leaders of BJP
say it is a non-violent movement.
Even if you concede that it is a
non-violent movement, let us come to
the next thing. In this non-violent
going movement going on for the
last 24 years, we have lost about
Rs. 1200 crores only from petroleum
products, apart from other things.
Apart from that, in the last meeting
i.e. the 15th round of talks which
Giani Zail Singh ha- with the
agitationists and  the leaders
of various political parties, they
wanted the Government to with-
draw the secret letter of 15th June,
1965. I beg to say that this is not
a secret letter at all. I have got
a copy of this letter. I have not
taken it from any Government file.
I have taken it from the speecch of
Giani Zail Singh which he had
had made in Rajya Sabha in Decem-
ber, 1981, in reply to a Calling
Attention tabled by Mr. Ajit Sharma,
a Member of the Janata Party. I
would like to place it before the
House by reading it. Even today,
Government of India is not doing
something wrong by calling it a
secret letter. What does this letter
say? It is addressed to all the Chief
Secretaries of the North Eastern
States including West Bengal.

“‘As State Governments are aware
the question of registration
as Indian citizens of members
of the minority communities, who
have, recently migrated from

PHALGUNA 8§, 1908 (SAKA)

. Thanks on  86-
the President’s Address

East Pakistan, has been under
consideration. The matter has

been examined in the light of
the views expressed by  the
State Governments. It has been
decided that such of the migrants
(whether they have come with
or without migration certifica--
cates or other travel documents)

as have served their ties and
connections with Pakistan and

have settled in service, trade or-
profession in India, may be

registered as Indian cirizens

under section 5(r)(a) of the Citi-

zenship Act, 1955, provided they

fulfil the conditions laid down

in rule g of the Citizenship

Rules, 1956. It is requested that

necessary instructions may be
issued to the registering autho-

rities concerend and the num-
ber of migrants registered dur--
ing each month intimted to this.
Ministry by the 15th of the
succeeding month.”

This is called a secret document,
They want this letter to be with--
drawn. Why  should it be with-
drawn ? It was laid before Rajya
Sabha by the Home Minister. I have
got a copy from the proceedings
of Rajya Sabha.

About the national commitment
1 havegot in my hand the Nehru-
Liaquat Pact and Indira Mujib
Pact. I am reading from the Indira
Muji» Pact, an international pact,
which has concluded on 8th Fel-
ruary, 1972. I got it from the Parlia-
ment Library after 1} vyears. At
pagc 2 it says :

“The Prime Minister of Bangla

Desh sloemnly re-affirmed his .
resolve to ensure, by every means,

the return of all the refugees who

had taken shelter in India since

March 25, 1971, and to_strive,

by every means, to safeguard

their safety, human dignity and .
means of livelihood.”
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It means the Prime Minister of our
.country had accepted those persons
who had come before Marcyh 25,
1971. Now, why do the Government
would retract from its stand taken
.carlier ortheassurance given eaelier ?

Not only that. I would like
you to take note of the Act which
was passed in this parliament, This
is called ‘The Immigrants (Expul-
sion from Assam) Act, 1950’ (Act
No. 100f1950). The agitation leaders
-say that this Act which was
passed by the Parliament must be
changed. Para 2 of this Act
-says ¢

“....Provided that nothing in
this Section shall apply to any
person who on account of civil
disturbances or the fear of such
disturbances in any area now
forming part of Pakistan. (now
it is Bangla Desh) has been
displaced from or has left his
place of residence in such area
and who has been subsequently
residing in_Assam.”

‘Now they say that Gyani Zail Singh
is saying something new. He is refer-
-ring to what the Parliament has
passed in the year 1950 and he is
referring to protecting the right of
the linguistic and religious mino-
rities. At the same time, Govern-
ment must be very careful to see
that the protection of the Assamese
people is there.

- Demand has been made for de-
-tection, deletion and deportation.

Well, detection must be made. But -

what are the facts and figures ?
I have got thc recrods from the
Home Ministry, which were circu-
lated, for the formation of lca-
ders during the last disucussisn,
-the statistics which have been pro-
duced before the Round Table Con-
ference. The detection of infiltration
has been a continous process. From
1952 10 1960 21,000 people were
+ detected ; from 1961 to 1971 2,39,000

FEBRUARY 27, 1982

Thanks on 88 ~
the President’s Address _
people were detected ; from 1971
to 1980 1,13,000 were detected.
But what about the number of
infiltrators sent back during the
corresponding period ? When it was
21,000 they sent back 17,000 people;
when it was 2,39,0c0 they sent back,
1,39,000 when it was 1,13,000 they
sent back 1,09,000. Even during the
agitation when they have detected
1,13,000 thev have/deported 1,09,000.
The new Chief Minister of Assam
has made an open declaration that
detection and deportation has started

on the basis of 1971.

After hearing all these things,
if you say that the Government has
no desire to solve this problem, or
that the Government’s attitude to-
wards  the genuine demand of
agitation leaders is not sympathetic,
I think it is wrong to make such
statements. Now the time comec
when the nationalists parties should
tell the agitation leaders they
are riding a lion and that they
do not know how to tame it come
down. They will know the conse-
quence when they get down. Both
the Janata Party and the Bharatiya
Janata Party forget these people are
riding a lion ; they are not bothered
as to what will happen when they

. get down.

I may tell you that if you try
to agitate get down and deport these
Bengali Hindus and Muslims from
Assam or from the north eastern
region, in West Bengal itself there
are about 22 lakhs of non-Bengalis,
who are working in Calcutta and in
the suburbs of Calcutta, there are
people from Bihar, Orissa and Uttar
Pradesh. Regional parties like Amar
Bengali will start an agitation against
non-Bengalis. Th¢ same thing will
happen in Bihar and in Delhi,
everywhere. .

As Prof. Ranga very rightly said

- the other day through the agitation

is continued, Governmen! have starte 1
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talks with them. They are trying
to sulve the problem to the satis-
factiou of all. There can not be
any hrried decision, any ad hoc
sloution. It must be a permanent
_solution and in such a manner that
\it doe¢s not affect the other parts
of the country. Theref>r, the ‘nicr-
ests of the oths: patt: of thy ¢.n-
try should also be taken into consid-
eration while taking decision.

I would like to take this opportuu-
ity to convey our thanks to the Prime
Minister and also the -Cong e;s: (I)
Party for the way in which they
have bzen dealing witlithe Assam
issue. I would again appeal to all
leftist parties that they have to
procecd very carefully when they

are th'nking of a solution to this

problem. The national  parties
have :0 view this problem from the
national point of view and evolve
a solution, which has no repercuss-
fons i3y other parts of the country.

The Government of India has
given 55 much scope for develop.
ment in the north eastern region.
Unfortunately, development could
not take place because of the situ-
ation therc. In fact, the agitation
has shatterc] the economy of that
region ior so long. Now a popular
Government has been form ed there.
I am confident that Government will
be able to prove its majority.  As I
have :aid earlier, there will be no
difficul y in proving its strergth,
There are certain bad aspects in
Presidential Rule. Now -that a
Congress (I) Government has been
installed it will sincerely work and
take up development works, which
have stopped functioning during the
agitation. Wec have been that
when there is President’s rule, the
agitatioffists or even the people who
are innocent are being harassed
by certain sections of police in order
to malign the Central Govern-
ment here, in order to create
an anti-Indian feeling in_the area

. when people have said that this

Indira Gandhi’s rule. We also do
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not want that. When there is a
popular Government, the Ministers
are there, even the Opposition par-
ties have got a say, they can also
go and meet the Ministers and tell
what they want to say. So I am sure
that by this, in the Opposition as
well as in the Ruling Party they
will come to a decision.

Last but not the least, I will just
conclude by requesting the Home
Minister-o: € thing. You ure st:nc-
ting this process from 1971 onwards,
and it has started. But I have been
telling now and again that the mac-
hinery whether it is police or the
tribunal, must he non-commit‘al.
I do not say, ‘Dont give Assamese
officer’, T do not say, ‘Don‘t g've
a local officer’. I do not say that
all the officers are bad. But what
we have seen is that people who have:
come to Cooch Behar from Assam
have got the 1051 refugee certificate
and residence certifeate. Even then
the Tribunal has said that they are
not the citizens oi India. Of course,
thc Home Minister has written to
me that they can go to the High
Court they can to to the Supreme
Court. AASU is demanding that
to deprive them the right of appeal.
The Government of India has not
been  agreesble  to that. It
is well and good. But how
many of the people who come from
poor [amilics can o to the High
Court and Supreme Court? So,
while appointing this Tribunal, the
Government of India must take care
ol this.

Lastly, there is demand from the
AASU that the national register
of 1951 and the electoral roil of 1952
should only be the basis and only
the Land patta. [ have been told
by the previous Adviser to the Gove-
rnor, Mr. Sarin—and I quote his
naine—that national registers are
not available in all the districts of~
Assam. They have been eaten away
by ants.

As regards electoral rols, onec-
of the high Election Commission
officials whom I met during the visit:
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of the Bangladesh Delegation in
this conntry when the Speaker gave
-a party, told me—T do not want to
quote his name—that according
to the election rules the electoral roll
has to be kept only in the custody
for six years, not more than that,
'So, the 1952 electoral rolls are not
available with the Government of
Assam or with other North-East=rn
States. After six years they have
been destroyed. So, that also can-
not be the only basis. As we have
-said, according to the Indian evi-
dence law, all relevant documents
-such as ration card, radio licence,
national savings certificate and rik-
shaw licence and all these should
be taken into considration. This is
‘my strong demand.  Government
should not budge an inch in this

respect.

With these words I thank you
for giving me a chance a4 I also
thank our President for mentioning
at least Assam in his speech and I
fully agree with him that this pro-
blem can only be solved through
negotiations and I also congratulates
our Hore Minister who is trying to
protect the interests of the linguistic,
religious minorities as well as Assa-
mese people.  This is only because
we, the linguistic and religious min-
orities, o feel that our interests are
safezuarded in the hands of Indira
Gandhi who is definitely the leader
of the linguistic anl religious
minorities.

SHRI G. M. BANATWALLA
(Ponnans): Mr. Deputy-Speaker,
Sir, we are thankful to the President
for the Aldress to both the Houses
-assembl=d on the 18th day of Feb-
ruary, 1982.

The major portion of the Presi-
. dent’s address, as you know, Sir, was
-devoted to the performace of our
.economy. This shows the serious
.attentio that the Government pays
ito the prevalent economic situation.

FEBRUARY 27, 1082
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The President has referred to.
achievements in serveral sectors of
our economy. In all fairness credit
has to be given and credit must be
given without grudging, as far as the
achievements are concerned in dif-
ferent sectors of our economy.
There are, of course, certain points§
that we have to make out for a better
performance. The President hds
been pleased to refer to the record
level production of food-grains.
However, it must here be noted that
despite this record level production
in foodgrains, our supply manage-
ment of essential commodities was so
inept that we were oblige to import
during the year nearly 25 lakh tonnes
of wheat. This is the question of
supply management and inext supnly
management of essential commodities
affects the quality of the life of the
common men,

The President claimed and rightly
claimed and for which due credit
should be given that the rate of in-
flation has been brought down during
the last vear to a single digt. But
here another factor has to he borne
in mind apart from oft repeated factor
that decline in the wholesale price
is not reflected in the consumer price
index. Apart from that we must al;o
know that there is another serious
factor as far as pricerise is concerned.
During the year 1980 international
oil prices wereon the increase. There
was, therefore, this international ele-

~ment getting into price rise. But

then, in the year 1981 the oil prices
were almost steady. There were
even subsidies heing granted in this
matter. Therefore, the internstional
clement in the rate of inflation was
totally absent and it is mismanage-
ment at home and the fault of our
fiscal policies and our imagination
which is solely responsible for the
rate of inflation. The claims have
to be properly weighed with
all these considerations. However,
there are various other factors with-
respect to the performance of our
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economy to which I shall refer when
we discuss our General Budget.

The President has been pleased
to refer to the deteriorating law and
order situation. It must be con-
fessed by one and all, from every
corner of this House irrespective of
party considerations that 1981 has
marked the climax in the steadily
deteriorating law and order situation.
It has marked the climax. As far
as the Harijans are concerned, we
are told and the official records tell
us that during these two years~—1980
and 1981—nearly g60o Harijans were
murdered. During these two years
the total number of crimes against
Harijans and other Scheduled Castes
was 26748. This is a record. about
which every one should be ashamed
irrespective of party considerations.
Every attempt made by the Harijans
for the improvement of thier miser-
able conditions of life has drawn
more atrocities, unfortunately rape,
murder, arson and almost every type
of atrocity that we could think of
under the sun. This is a matter of
shame for every one of us and every
one of us, irrespective of par'y consi-
deration, has to take a vow to see
that this is wiped out from our nation.

When I am referring to the min-
orities, I am pained that the Presi-
dent failed to refer to the miserable
plight of the Muslim minority.
I* was zall these yearsatleast custo-
mary to refer to the plight of the
Muslim minorities and other mino-
rities. Even thatcustomary reference
has not bzen maide by him in the
Address.

Sir, I nced hardly tell you of the
decline in  the economic position
as far as Muslims are cor cerned.
Of course, Idonot wanttotake more
time of this House. I, thercfore,
refer to only one factor which is the
the indicator of the steadily deteri-
orating situation and the need for a
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just and fdir new economic deal. If
you look at the figure concerning the
share of Muslims orly in Central
Services, you will have more shockirg
figures. Muslims constitute 29
of our populatior. But in the

Central Services of IAS, their
percentage is  3.09% . In the
IPS, it is 3.19%. Sir, this

is even less than the percentage that
they had in the year 1965.

MR. DEPUTY SPEAKER
Say, “three point one nine ”and not
‘““three point ninety”.

SHRI G. M. BANATWALLA :
Yes, 3.199, This is less even come
pared tothe figure of 1965, when in
the IAS, we had 5.3% and in
IPS 3.6% . Iamreferricg to the
shocking situation. Take even .he
clerical cadre. I willnot rcfer tothe
States. Take even the clerical cadre
in the Certral Services and the per-
centage of Muslims in the clerical
cadre isnotcven 1 per cene. It is
not even half per cent; it is not
even quarter per cent. It is 0.209,.
That is the position and therefore
certeir time-bourd  programme
is wanted and certzin steps have to
be taken inordertosce thatihereis
an amelioration of the situation.
There are hardly 6 Muslims in the
two grades of CSS out of a total
number of 68c. There are only 4
Muslims out of 2,00c in the next
grade. There erc only 21 Muslim
clerksir the Central Civil Services
out of a total number of g,g00. Am
I to understand that the Mouslim
youth of today has lost all
his abilityand even the ability that
is required of a clerk in the Govern-
ment Department ? It is a situation
that needs serious consideration.

But while Iam talking about the
economic situatior, the fact is that
the Muslim minority is facing in-
security of life, honour and property.
There isa steadyincrease in the com-
munal riots. We find, in 1977,
the number of riots was 188, total
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. number killed was 36 ard the total
© mjured was 122. In 1978, the
number of such ingidents w=s 23c,
total number of persons killed was
1o andtotal injured- was 1,853,
In 1979, the number of incidents was
304, total killed was 261 and
total injured was 2,379. In 1980,
the total number. of incidents was
427. It was mote than one incident
per day duringthe year. The total
number of persons killed was 375
and total injured 2,838. There is,
therefore, a steady increase inthe
number and what action is being
taken ?

. Very recently, we nave the report
of the Jamshedpur Inquiry Com-
mission and that report is heing used
onlyasan instrument of propaganda.
Where is th= implementation of the
various recommendaticns? There is
an upsurge and an unfortunate
upsurge in the commnal propzganda.
There is false talk, untrue talk of the
foreign money helping conversions
and that there are these foreign hands
and so on.

As far as this propaganda about
foreign money is concerned, sur own
the then Minister of State for Home
Affairs went to Mrenakshipuramand,
according to a report published in
‘The Hindu’ dt. 26th July, 1981, he
categorically stated that: :

“Conversions could not he done by
lure of moaey or coercion. What
was very clear was that Harijans
have been treated very badly
humiliated and attacked, tteir
property looted and burnt.”

Similarly, the Regional Director
of Scheduled Castesand Scheduled
Tribes has been reported to have

" said after his visit that :

“Neither foreign money nor
coercion was used.”

_But a propaganda is going 6;1 and
- it isthiscommunal propaganda which

£

-has taken its toll in Pune.””

PR
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‘has taken its (Gl becuasé of the
indifferénce > to © yeact ™" ‘Yo this .

propaganda by the Governmert. It =

i

" In Pune,in Sholdpur,in Baramat,
we were all the time beingassured
that “minorities will ‘be protected.
But, despite all these  assurances,
tiots continued to spread and they
spread even upto Pandarpur.

As far as Pandarpur is concerned ,
itis another place. We had repra-
tedly warned the Government. Qur
Secretary, the Secretary of the
Muslim League in  Pune had
given a Memorandum to the Police
Commissioner there, as early as
the goth of Jauuery. The
incident took place on the 14th or
15th of February. But, so early we
had warned the Government. Then,
I myseclf gave a letter and  wrote
to the Chicf Minister of Maharashtra
warning him of th: situation that
is building up in Puie andin other
places air:! urging upon him to
take action. The letter wesgiven
on the -ist ol February.
I have it here before
me. He replied also. The Chief
Minister replied als on the 5th Feb-
uary as early as tha* and in spite of
allthat, thatorgy of violence erupted
in Pane and spread to other pjaces.
There was the procession, raising
of slogans and then we had brought
all that to the knowledge of the
Police Commissioner. Our Secretary
Shri Mirza Hamecd Beg inPure had
given this Memoradum to the Police
Commissioner. -~

We are often asked to cooperate
with the Government. We  coo-
perated. We  informed the Gov-
vernment. What was the result?

Shri Mirza Hameed Beg who
informed the Police Commissioney and
who gave prior intimation as carly
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. .- I who had informed the Chief
Minister g8 carly as 15t of February
and he had written to me within
three days or so that every care will
be taken. . ,

When the matter did erupt, I
was not allowed to proceed to Pune,
and Sholapur.

The procession took pléce in
Pune with all seriousness and all
sorts of slogans like :

fergeamr & e & &Y g w
il

2w R, el o g 7T |
T 2w  foeg 7, wet v Y wifed w74

There are various other obscene
slogans which we had brought to
the notice of the Police Commi-
ssioner. What action is taken ?
The action taken is that our own
Secretary of the Unit has been
detained under  preventive laws
that are therc.

Shri Zail Singh is here. The
Minister of Home Affairs is here.
Please permit me just to tell him
or one Urdu couplet

& ¥ W ANy 9, gF A W,
T WA W TWA 9T A AT
FrEt B & faa WK,
w1 & 1 AT A I

T J.f‘ L l%,- ‘5._'0-!0&'“?”_5
Rl g gea e P

B I < VRN S I )
- Relly of '}ﬁ 1 U ”'

- We: are many times been told
that life, property and honour will
be secured. But there is total ine

" .security .as far as these thi re
concerned. (hese things 2
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. I will not take much time of “'the

House. ..

MR. DEPUTY-SPEAKER : You
should ‘not, becuase you have be-
come very angry. o

SHRI G.M. BANATWALLA :
It speaks volumes of the inefficiency
of the police that even during

.curfew hours, incidents of loot and

arson have taken place. What is
the action taken ? What about the
recommendations of the National
Integration Council? The National
Integration  Council had recom-
mended that, if communal
violence erupts at any place, the
highest Police Officer of that place
and the highest civilian officer of
that place should be held personally
responsible. What action have you
taken against the Commissioner of
Police in Punc ? What action,
according to this recommendation of
the National Integration Council,
have you taken against the District
Magistrates of these riot-affected
areas ? This is a matter that is
threatening the integrity of the
nation and without any question of
political exploitation of the situa-
tion, we have to rise to the situation
and act.

I will, before I conclude, refer
very briefly to one more point and
that is that an international event
of great importance took place of
which no notice has been taken in
the President’s Address. On 14th
December, 1981, Israel passed a
Resolution annexing to the Zionist
State the Surian Golen Heights
occupied by its armed forces in its
aggression in June, 1967. This was
not the first act of annexation.
Earlier, Jerusalem was annexed and
declared as the indivisible, eternal
Capital of the Zionist State. The
United Nations General - Assembly

ed a Resolution in February,
1982, condemning this act on ‘the

part of Isracl, and in this Resolution

the United Nation General Assembly
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" said that Isracl was not a peace-
Joving country and that there should
be a total isolation of Isn-ael].3 We l;ul*e
supporting this Resolution. But while
t‘l:le) United Nations General Assem-
bly is calling for a total isolation
of Israel, the Israel Consulate -in
Bombay continues to function ; it
must be closed down ; the Israel
Consulate in Bombay should be
closed down in deference to the
United Nations Ge:neral Assembly
Resolution. Also various other san-
ctions must be taken against Israel
as I have mentioned in my amend-
ment to the Motion of Thanks
and which I do not have the time
to repeat.

Only one point more, about the

ple of Kerala. The people of
gzlabar have been asking for
an acrodrome near Calicut. Pro-
mises have been made umpteen
times. Even the Prime Minister came
to Calicat and assured that
the construction work would start
in 1981 itself. But then no action
whatsoever has yet been taken.
There is restlessness, there is agita-
tion, and I urge upon the Govern-
ment to take immediate steps in
order to see that this airport near
Calicut comes up to serve Malabar
and Calicut which is the commercial
capital of Kerala.

With these words, though there
are many other points which are
agitating our minds and  which
we must place before this House,
in deference to your restlessness..

_ MR. DEPUTY-SPEAKER : I
am worried about your health be-
cause you were very angry.

SHRI G.M. BANATWALLA :
I conclude and thank you, of course,
we are thankful to the President
for "having been pleased to address
the Members of both Houses assem-
bléed together on the 18th February,
1982. |

e N e President's Address . .-

. _'SHRI MAHENDRA PRASAD
Uuhanabad): | Mr. = Deputy-Spea-
er, Sir, 34.to 35'years ago, in 1947
when we freed oﬁme}vﬁm _mle
British yoke, India used to import
almost everything it needed. Even
trivial goods as needles and hands
kerchieves: were imported. Since
then, India has made great strides
and all-round progress, with the
result that almost all our things of
necessity are indigenously produced.
Leave alone needles and handker-
chieves, we are producing tanks
and aircrafts, to mention a few.
India, indeed, has made a tre-
mendous amount of progress in
the arenas of Industry, Agriculture,
Education and Science and Tech-

nology.

However, it is unfortunate that
the situation is far from satisfactory.
We are not what we should have
been. A lot of things have yet to be
done, if we have to ameliorate the
sufferings of our people in teeming
millions.

As people’s representatives, it is
out solemn and sacred duty to solve
the crushing problems of the p-ople
whom we represent. In one word,

-the problem is economic and all

the other tproblems are emanating
from it. If we are serious about
solving various problems of our
countrymen, which we should be,
we will have to take certain measures.
They are :

(a) Increase all-round produc-
tion about which I will talk later
when I talk on Finance Bill;

(b) Population control ;

(¢) A strong government that
ensures peace and order.in the
society.

_ Sir, in 1947, when we got our
ndependence, our population  w a, .
around - 30 crores. In 30 year g
in 1977,it doubled to over6 o

¢



«crores. And yet in another 30 years
it ist'go'ng to * be 120 crores,
Now, . the. qustion is  from
where are we going to feed our
-péople ? We can stretch our re-
sources but not limitlessly. We have
to control our ever increasing popula-
tion by hook or crook. In a country
Tike  ours—where more than 809,
-of people are uneducated, and even
most of the educated are just lite-
rate and not really educated in the
strict sense of the term—and where
giving birth to more and more
children is considered a religious
and sacred act—where ‘reasoning is
not taken into account and where
persuasion fails to cut any ice,
'how are we going to check the
devouring growth of population ?
“Take my own village as an example.
A gentleman with a monthly earning
of Rs. 100/~ got six or so
childien  all ©  these children
being male. He studied with me.
I made certain suggestions to him
about planning his family. He
refused to- listen to my suggestions.
Sir, to be practical, real and truth-
ful, we have to use force to
enforce a curb on poulation. If
a thief commits a theft, he is im-
prisoned by use of force. If a mur-
derer commits a murder, he is
hanged by use of force. Why ?
Because it creates disorder in the
society and robs the society of
its peace and progress. The thief
and ‘the murderer are punished

‘because of their crime of bringing
disorder in the society. Likewise,
producing more children has become
-a crime which brings disorder in the
society and robs the society of its
peace and progress. Therefore, this
act of crime of producing more
«children should be punished and
checked by-usé of force.” Gone are
the days-whe producing more

<children was considered a sacred and
religious act.

And, Sir, what is the result

_of use of force to enforce the curb
on population ? It will be, in a
. country like India, with its history
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and religion in the background,
a most unpopular policy for any
government to. dare about. I, the
party, which forms such goverrniment,
goes to polls after pursuance

such policy, it is -bqund to lose.
The falling of Mrs. Gandhi’s Gov-
ernment in 1977 is a burning cxa-
mple before us. What was her
crime in 1977 ? One of the most
important reasons that made her
fail to form a government after the
1977 elections was her pursuance of
taking steps to control the population.
As a patriot, she had no other
option but to control the population
if the suffering of the people  had
to be and has to be mitigated.

5

MR. DEPUTY- SPEAKER
Mr Mahendra Prasad p'ease come
to the front seat.

SHRI MAHENDRA PRASAD :
Sir, the law and order, though, has
improved tremendously during the
last two years, after Mrs. Gandhi
took over second time, is said to
be not satisfactory. We hear about
the heinous crimes committed by
daciots in many parts of the country.
There is a lack of industrial peace.
In many of the industrial cities
of India, some .of the so called union
leaders, like the tough notorious
one in Bombay, are blackmailing
industries and unpatriotically hinder-
ing - the production in industrial
establishments, thereby, criminally
hindering and hampering the progress
ofour country. Asa patriot, I have no
doubt in my mind that such people
should be hanged and shot dead
publicily. But can we do it even
though it is in our national interest ?

There are -other crimes and.
activities of anti-social elements
which bring unrest, disorder and
seriselso ofl'mlx;lnsecurég in the s:fgiety
as a s. the progress of our -
country. TK:‘Govement will have
to go very very strong and tough
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against all these elements and pursue
a policy, which, though in utter
national interest, may not be popu-
lar. And if the party which forms
such Government and pursues such
a tough but , pitriotic policy goes
to polls, it is sure to fail, 1977 can
again be quoted to justify this con-
tention. ‘

Sir, if we have to make all-
round progress, if we have to complete
in the comity of speedily advancing
nations, if we have to present our-
sclves as an ideal nation and to
achieve these ends if we have to
bring tremendous economic, social
scientific, technological and political
progress and advancement, we will
have to pursue policies, which, in
the Indian context with its unedu-
cated and dogmatic people,are bound
to be unpopular, thereby affecting
the prospect of the party in Gov-
ernment in elections. As you know,
Sir, people and personalities asso-

ciated with pplitical parties are no
saints or herngits, Besides, doing good
to the couf and countrymen,

there is a ‘desire to wield power,
and, theréfore, to the extent the
power is” affected by any pur-
suance of policy there will be a
psychological resistance in pur-
suing any such unpopular policy,
though such policies may be in
utter national interest. There is
a fix,there is a dilemma. Political
parties should have power and the
country and the countrymen should
have plenty and progress and peace
and order in the sociéty. Unpopu-
lar policies being pre-requisites and
a necessity the elections appear to be
a great hindrance.

1 know, Sir, such a Suggestio:,'
though uninterested and given
with pious intentions, will attract
adverse comment and vehement oppo-
sition both by Members on our
side as well as the Opposition parties.
1 am toying with the idea to suggest
that whether it could be possible

. ‘the President’s Address = -
to have moratorium on elections -
for the next 15 years or 30, I may -
be pulled up by my party leader
for making such. a silly suggestion.
My apology is due to my leader.
Postponement of elections will bring
a very pertinent question of Demo-
cracy. 1 have. my own views on
Democracy which I will talk to the
House later as and when I get an
opportunity. I am 1o enemy of
Democracy and Democracy should
not be a static terminology. Every-
thing changes with time and circum-
stances and so should Democracy.
I am just curious if postponement of
elections could be worked out in a
democratic framework. Our main
aim should be doing good to the
people and not pursuance of a
dogma, even if it is a dogma of
Democracy. Democracy should be
dynamically  exercised and used-
the interest of the nationa and its
people being the goal. My intention
is strong and bold action by the
Government either with or without
elections. My intention and goal is
not  postponment of  elections.

There are some very disturbing
trends in the country. We have
the rotting problem of Assam and
theanti-nationaland criminaldemand
of Khalistan. All  these demand
strict, strong the unpopular action
on the part of the Government.
We have the Empire of Judges and
Judiciary, arrogant and independent
of national interests and aspira-
tions, clamouring for a fight against
national goals and national interests,
an appointed organism trying to
control the clected organism .

MR. DEPUTY-SPEAKER :
Please conclude. Your own party
members will be deprived of the
opportunity. You are taking more
time.

SHRI MAHENDRA PRASAD-
We have so many judgements by
the Judges. ** :

**Expunged -as ordered by the

Chair.
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- Please rcad the. last.-sentence.
Come o the last page.

SHRI MAHENDRA PRASAD :
We have. the cxpcnence of 1977,
1978 and 1979, the experience of the

~ so-called Janata party, different parties

with different and conflicting ideo-
logics joining hands for the sake of
lust of power.

‘We have the experienc of the
short-lived Sixth Lok Sabha that
saw  two Prime Ministers cutting
each other’s throat for the sake of
power, disregarding national in-
terests.

Thesamedramahas started again.
The political parties are tyring to
join hands again, their only aim and
intention being, lust of power. May
God give them good counsel. I wish
them well  (Interruptions). Please
give me a few minutes more (Interru-
ptions). Let mz complete my speech.

MR. DEPUTY SPEAKER :
Shri Virdhi Chander Jain. After
him 1 will call new members, Mr.
Ram Prasad Ahirwar and Mrs.
Vidyawati Chaturvedi : they should
not take more than 7 to 10 minutes.

SHRI KRISHAN DUTT
SULTANPURI (Simla)  :
Please give me a chance also. -

THE MINISTER OF PARLIA-
MENTARY  AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAYAN SINGH) :
T request hoi. M:2mbers to confine
themselves to 5 minutes.

MR. DEPUTY-SPEAKER
Yes, let every hon. Member confine
‘himself to 5 minules. If every hon.
Member confineshimselfto 5minutes,
we will be able to give chance to
all. (Interruptions) Order please.

Now, Mr. Virdhi Cha.ndcr Jam :

"Please conﬁnc yoursclf to 5 minu-
w.
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MR. DEPUTY-SPEAKER
The Prime Minister will reply to
the debate on Monday after Question
Hour. '

As announced earlier, the House
stands adjourned fo re-assemble at
5 P.M. for the presentation of the
General Budget.

16.30 hrs.

The Lok Sabha adjourned till Seventeen
of the Clock.

The Lok Sabha re-assembled at Seventeen
_ of the Glock
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GENERAL ~ BUDGER, 198283

-MR. SPEAKER
Finance Minister.

Now the.

SHRI RATANSINH 'RAJDA
(Bombay south) Mr. Speaker,
on a point of order.

. MR. SPMAKER : I think there
18 no point of order.

SHRI RATANSINH RAJDA :
There is scope for revising your
ruling. Shri Pranab Mukherjee is
a  memebr of the Rajya Sabha.
You can revise your ruling.

MR. SPEAKER : No. Please
take your seat.

SHRI RATANSINH RAJDA :
You can revise your ruling. There
is no popular sanction behind the
Finance Minister,

MR. SPEAKER : You are
welcome at any time to come to
me.

SHRI RATANSINH RAJDA :
I want to raise it in the House.

PROF. MADHU DANDAVATE
(RAJAPUR) : Sir, I have already
written to vou, and I wish to point
out to you certain procedural lapse
on the part of the Iinance Minister
and the Government. I wish to
draw your attention to your ruling
on 8th December 1981. On the 7th
December 1981 the Railway Minis-
ter actually laid a statement on the
Table of the House, regarding the
increase in freight and fare.Fortuna-
tely, the next day you gave your
ruling that it would have been
more appropriate for the Railway-
Minister to come forward with Sup-
plementary Demands for Grants. We
welcome that. I only wam to for-
mulate this point that, as far as the
General Budget is corcerned, prior
to the General Budget, the Minister-
foo Communicdtions had imposed
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[Prof. Madhu Dandavate]
-additional imposts of Rs. 100 cteres
by increasing the telephone rates..
TVinterruptions)  Therefore, I would
like you to make the same observa-
tion or the same ruling. The Co-
mmaaication Miristry ard the Rail-
way . Ministry must be treated on
.a par. That is my point.

MR. SPEAKER : This is
drawing my attention already as
I have explained ‘to yocu. Further
:more, the Government igempowered.
It is orly a questiof of..

SHRI SATISH AGARWAL :
Fropriety.

MR. SPEAKER: projpriety

SHRI SOMNATH CHATTER-
JEE : It is a question of propriety.

SHRI SATISH AGARWAL :

Tt is a question of propriety.

SHRI INDRAJIT GUPTA :
"The House should not be treated in
a casuaal way.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHER]JEE) :
'Sir, I rise to present the Budget for
the year 1982-83.

_ 2. The Economic Survey for
1981-82, placed before the House
a few days ago, gives a detailed re-
view "of the current trends in the
economy. I shall, therefore, touch
‘upon only a few important aspects
of the economic situation which
have influenced the formulation of
htis year’s Budget.

3. As the House is aware, when
‘the present Government came into
office a littel over two years ago,
-the country was faced with a serious
and deteriorating economic  situ-
ation. (;nferruptions). Gross National
Product had declined by as much
as 4.8 per cent in 1979-80, thé in-
frastructure was in shambles, and

. prices had increased at annual rate
of2g.gpercent by the end of
.January, . 1980. '

. DR, SUBRAMANIAMSWAMY:
(BOMBAY NORTH EAST) :
It was the Government that you
brought into. power. L

SHRI PRANAB MUKHER]EE:

It was against this background that,

while presenting the regular Budget
for 1980-81, my distinguished pre-
decessor had informed the House
that an important task before the
Government was to arrest the dete-
rioration in the economic
situation and to set the economy
on the path of stability and growth.

4. I am glad to say that we
have gone a long way in achieving -
these objectives.  (Interruptions)

MR. SPEAKER : Dont’ inter-
rupt.

SHRIPRANAB MUKHERJEE :
Our Gross National Product in
real terms increased by 7.5 per cent
in 1980-81 and is expected to grow
further by 4.5. percent in 1981-82.
The infrastructure is functioning
well. Inflaton is being controlled.
Production of foodgrains is likely
to reach a new peak this year. The
industrial sector will record a growth
of 8 per cent.

5. The fight against inflation has
beena high priority of the Govern-
ment. Any slackening of effort on
thsi front would have undermined the
very basis of our development.
Inflation hurts all sections of the
community, but it hurts the weaker
and poorer sectionsthemost. Inflation
also hurts the development process”
as investment costs get distorted,
and financing becomes an increas-
ingly severe problem. It is, there-
fore, a matter of satisfaction that we .-
have succeeded in brining down the
rate of inflation substantially.

6. At the end of January, 1982,
the annual rate of inflation on
a point-to-point basis was only 4.9

_ per cent as against 15.9 per cent

at the end of January, 1981 and
23.3 per cent at the end of January,
1980 when the present Government

took over. The declearation in the
wholesale prices has occured in

a wide range of co:_tgmodities, ‘and
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is/heing _gradually reflected in - the
bmsmdex R Imthe

. 7. However, the price - situation
‘requires constant vigilance, and there
-can’be no room for complacency. The
‘international price situation conti-
nues to be uncertain. At home, a
-drought or thefailure of a  major
61;3) may well upset the demand
and supply balance. We must conti-
nue our efforts ‘to increase the
supplies of agricultural and industrial
-commodities and also restrain the
-growth of aggregate demand. At the
same time, we must .énsure that anti-
social elements do not disrupt supplies
and the distribytion net-work.

Aate I

8. As I mentioned before, food-
grains production is likely to reach
a new peak in the current year.
The kharif foodgrains production is
estimated at around 8o million
tonnes as gainst 77.4 million tonnes
in 1980-81, and the prospects of
rabi crop are good. Sugarcane
production is likely to increase sub-
stantially andsugar production should
teach a record level of over 67 lakh
tonnes. Groundnut production may
be2o0 to 25 per cent higher
than in the last year. Significant
increases are also expected in cotton
and jute.

9. The sustained good perfor-
mance in agriculture is testimony
to the hard work of our farmers,
agricultural scientists, and extension
workers, It also  underscores
the basic soundness of our agricul-
tural = strategy, which has empha-
sised creation of irrigation potential,
greater fertiliser use, spread of high-
yielding varities of seeds, and re-
munerative price support policies.

10. Industrial production, which

had declined by 1.4 per cent in 1979-

80 recorded an increase of 4 per

cent in 1980-81.  In 1981-82, the

growth rate will be twice as high.

A. large number of industries such

as petroleum and petroleum pro-

""ducg;s, fertilisers, steel, cemient, va~-

Wﬁ» sugar, newsprint, caustic

et - PHALGUNA 8, 1900 (SAKA)
- soda, wagons. and
. vehicles, are ' expected to . achieve

commercial .

new peak - levels of production
during the year.. The increase in
industrial production’ has been
sustained by the  concerted action
taken by the Government  to im-
prove the performance of infras-
tructure sectors. In the current
financial year, upto January,
power geneation has increased by
11.3 per cent. Coal production
in the last two years has increased
by over 17 million tonnes, and the
target of 121 million tonnes for
1981-82 is likely to be exceeded.
In railway, the previous record in
freight loading will be surpassed
and the revenue earning traffic is
expected to go up to 165 billion
tonne kilometres. This has been
made possible by improvement
in  operational  efficiency as
evidenced, for example, by the
significant reduction in the wagon
turn-round time during the year.

11. Monetary. and credit po-
licies during the year continued
to emphasise the requirements of
meeting the credit needs for higher
production, particularly in the
priority sectors, while restraining
the growth of aggregate demand.
In order to restrain the growth of
liquidity in the system, the cash
reserve ratio was increased in
phases from 6 to 8 per cent; and
the statutory liquidity ratio was
raised from 34 to 35 per cent. The
Bank Rate was increased from 9 to
10 per cent and refinancing rates of
the RBI were also raised.  Even
so, the growth of bank credit
to the commercial sector during
the year 1981-82 is likely to be of
the order of 19 per cent which
should be adequate to meet - the
legitimate credit . requirements of
productive sectors.

1a. Hon’ble Members will be
happy to note that the operation
of our public sector banks has been
further oriented towards extending

banking facilities to underbanked
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rural and semi-urban areas, and en-
larging the flow of credit to priority
sectors particularly to the weaker
sections of society.  During Jan-
uary-November, 1981, 2517 new
branches were opened by commer-
cial banks of which 2269 were in
rural and semi-urban areas.
During 1981, 22 regional rural
banks were added to 85 such banks
as at the end of 1980. The priority
sectors now account for about 36
per cent of the aggregate bank
credit as compared to about 33
per cent in 1979. The target to be
achieved by March, 1985 is 4o

er cent. The differential rate of
interest scheme has been effectively
implemented and the target of 1
per cent of aggregate credit for this
scheme is being acheived by public
sector banks. The National Bank
for Agicultural and Rural De-
velopment is ecxpected to start
functioning within the next few
months. I am also pleased to
inform the IMMouse that the Export
Import Benk of India bhas been
established ith effect from 1st
January, 1982.

13. I would now like to refer
to the blance of payments situation.
As the House is aware, there has
been a substantial deterioration in
our balance of payments since 1979-
80 primarily  because of sharp
increases in import prices, parti-
cularly of oil and oil products.
Anticipating thcse  developments,
the Government made  timely
arrangements (0 negotiatc a line
of credit for SDR 5
billion from the International
Monetary Fund under its Extended
Fund Facility. This was necessary
to avoid the disruption of our
economy for want of essential imports
and to gain time for readjustment
to the new situation. This line
of credit has been accepted in order
tq support an adjustment pro-
gramme drawn from our strategy
of planned development. It will
help us to implement our own policies

which have been sanctioned and A

approved by our people and P#r-_»
liament.

14. The main elements of the
Government’s strategy for restoring
the viability of our balance of pay-
ments in the coming years are :
first and foremost, an increase in
the domestic production of petro-
leum and petroleum products,
fertilizers, steel, edible oils and non-
ferrous metals. These account .for
nearly 60 per cent of our total
imports. The  Government has
taken necessary action to step up
production and investment in these
and other critical areas.

15. We must also intensify our
efforts at expanding  the export
base and creating conditions con-
ducive to larger exports. Exports
have increased by 15.4 per cent
during  the first 8 months of
the financial year, which is en-
couraging. However, in several
areas, particularly in our trad itional
exports, such as textile fabrics,
jute and tea, we are facing un-
faourable  world market condi-
tions. While sustaining exports of
these and other traditonal com-
modities, much greater effort is
now needed to  expand  those
exports for which world markets are
growing. In recent  years, our
receipts  {rom invisibles, particu-
larly from remittances by non-
residents of Indian origin, have
shown a hcalthy growth. This has
been a stabilising factor in our
balance of payments, and we must
continue to provide adequate faci-
lities for growth of receipts from
this source.

16. The past two years have been
years of crisis management and
recovery. It i8 a measure of our
success that the economy is now
back on the rails. This provides
us an opportunity to initiate further*
efforts for moving the economy
forward and to achieve the neces-
sary medium term adjustment.
The objective of policy in 1982-83
will be to maintain the momentum



of growth and to .imake an al out
effort to - achieve ‘the social and
ecotiomic ~objectives of the Sixth
Plan, This * would call for larger
investritents, and a relentless pursuit
" of poals of higher productivity,
efliciency and reduction in dis-
parities. This is the message of the
revised 20-Point Programme. The
Programme identifies the areas of
special thrust in which there must

be no compromisc on  performance.

17. The tasks that lic ahcad are
not easy. Hon'ble Members are
well aware of the evolving geo-
political ~ situation in our region
and the difficult environment in
which we are functioning. While
we strive to resolve the situation in
a spirit of goodwill, we have to
take all necessary steps to safeguard
the security of the nation. This
burden, which is not of our secking,
will involve sacrifices on the part of
our people.

18. In the intcrnational economic
sphere, therc is a rising trend to-
wards protectionsim which inhibits
access to markcts abroad. The
environment  for economic co-
operation has also deteriorated, and
the flow of concessional resources
is likely to be less than envisaged
earlier. In  concert with other
developing countries, we must conti-
nue to press for reforms in the
international economic order and
to reverse these disquieting trends.
However, prudent mangement of the
economy requires that due account
is taken of the present international
situation in devising our economic
policies.

19. The investment require-
ments of the economy are large
and brook no delay. Itis essential
that we now make a determined
effort to mobilise more resources
for investment. - Maintenance of
a non-inflationary environment re-
quires the additional resource
mobilisation represénts real
savings in the economy. However,
adequate . resources for - . further
investment in new. capacities will

Y]

PHALGUNA 8, 1908 (SAKA)

1982-83 130 -
not be forthcoming unless we also
take action to ulllise the existi

capacities fully. I am sure that this
House will share my hope .that all
sections of .the commu ity would
do their utmost to make this Year
of Productivity a success. On its
part, the Government would en-
deavour to provide due encourage-
ment- to promote this objective.

20. Mobilisation of resources in
a non-inflationary way must bhe
a multi-pronged effort. It is neces-
ssary to make appropirate adjust-

_ments in taxation and to ensure

better tax collection. The per-
nicious growth of black money in
the economy has been a major
source of concern to the Government
and Parliament. Various economic
offences have seriously eroded our
development  cfforts. In the past,
we took a series of measures to fight
against this menace. Unfortunately,
this thrust was diluted during the
period when we were out of office.

DR. SUBRAMANIAM
SWAMY : We shall be again.

SHRI PRANAB MUKHER-
JEE : I can assure the Hon’ble
Members that our commitment to
eradicate all economic oflences is
firm and uncompromising. I am
taking steps to ensurc that the
provisions of law are applied vigo-
rously and eflectively. combat_eco-
nomic offences.

21. We must also continue to
adjust administered prices in .line
with economic costs.

SHRI M.M. LAWRENCE
(IDUKKI) : Antulay Trusts,

SHRI PRANAB MUKHER-
JEE: Uneconomic pricing policies
in the public sector and in high
priority industries result in erosion.
of resoucess for further investment
and lead to malpractices by un-
scrupulous | traders. Price adjust-
ments carried out in the last two
years have amply demonstrated the
important role of appropriate  pric- *
ing policies:in ensuring viable oper-
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akfions, generating additional re-
. sources and reducing the scope for

generation of black money.

22. One of the strengths of our
economy is the fairly high rate
of savings. Most of these savings
occur in the houschold sector. We
need to ensure that savers have an
adequate incentive to hold their
savings in financial  instruments.
This could play a significant role
in providing more resources for
investment. Over  the past two
years, several steps have been
taken in this direction. This thrust
sould continue,

23. In order to mobilise private
savings for public use, the Govern-
ment has decided to issue two new
savings instruments. The first is
a Social Security Certificate which
has been specially designed for the
small savers. Under this scheme,
an individual betwcen the age of
18 and 45 can invest up to Rs. 5000,
which will triple in 10 years. The
certificate will also provide social

- security to his family. In the case
of the investor’s demise, his nominee
or legal heir will become immedia-
tely entitled to the full maturity
value of the certificate. The de-
tails of the scheme will be announced
separately. I trust that his National
Savings  imstrument will prove
particulalry attractive  to large
numbers in rural areas, and persons
of small means everywhere.

24. The second instrument is
the Capital investment Bond which
18 designed to attract a larger flow
of private savings for public sector
investment. These bonds will have
a maturity of ten years and &rry
an interest rate of 7 per cent, free
of income-tax. They will also be
exempt from wealth tax, and upto
Rs. 10 lakhs in the case of their
first  holder, from gift tax. Pur-
<hasers however will have to duly
account for these investments,

25. The rate of savings that we
have been able to achieve is a

wibite 10 the habit of t nﬂ"‘l :na'
good sense of our people. I have .
no doubt that they Wlﬁ take full |
advantage of the new opportunities
and incentives that are~being given
to promote savings. :

26. Remittances are an im-
portant source of foreign exchange
for the country. They are also
a manifestation of the close cultural
and family ties that exist between
the people of this country and the
people of Indian origin abroad. In
order to further encourage the flow
of funds from this source, it has been
decided to improve the facilitics
available to non-residents.

27. Any investments, without
repatriation rights, made by non-
residents of Indian origin, as long
as it is not for transactions in co-
mmercial  property and land,
will be treated on the same foot-.
ing as investments of resident Indian
nationals. They will be allowed to
invest, with repatriation rights, in
any new or existing company up to
40 per cent of the capital issued by
such company. They can now
purchase shares of companies quoted
on the stock exchanges subject to
specified  limits. The interest rates
on new deposits of maturities of
one year, and above held in non-
resident external accounts will carry
interest rate of 2 per cent above
the rates permissible on local depo-~
sits of comparable maturities. Gifts
made in India out of deposits in
these  external accounts will be
free " from gift tax. The non-resi-
dents can also invest in the 12 per
cent 6-year national savings certi-
ficates which, for them, will be
free from wealth, income and gift
taxes. Facilities for investment in
non-resident external accounts and
in Indian companies will be ex-
tended to companies, partnership
firms, trusts societies 'and  other
corporate  bodies owned, to the
extent of at least 60 per cent, by
non-residents, of Indian origin,

28. Ishall now turn to the Reo-

wvised estimates for 1981-82 and the

estimates, 1982-83.
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29. . I am happy to inform the
House that there has been an all
round improvement in revenue re.
ceipts during 1981-82. It is gratifying
that despite significant tax concessions

iven in 1981-82 Budget, the receipts
om income-tax are likely to be
Rs. 1,520 crores as against the Budget
estimates of Rs. 1,444 crores. Simi-
larly, the receipts from corporation
tax are likely to go up from Rs. 1,690
crores in Budget estimates to Rs.
‘}%652 crores in the Revised estimates.
is increase is due to higher profits
accruing to Oil and Natural Gas
Commissién and Oil India following
the increase in the prices of crude
effected last July. The receipts from
customs duties are also expected to
go up from the Budget estimates of
of Rs. 3,833 crores to Rs. 4,140 crores
in the Revised estimates.
e

30. As regards Union excise duties,
the House will be happy to note that
they are expected to go up from
Rs. 117 crores to Rs. 7, 501 corores
i.e. Rs. 384 croresmore. This is clearly
indicative of the marked growth
in industrial production in the current
year. The gross tax revenues are now
estimated to be Rs. 15,754 crores
compared with Rs. 14,668 crores
in the Budget estmates. After dedu-
ting the ‘States’ share of various taxes,
net tax revenue of the Centre is esti-
mated to be Rs. 943 crores more than
the Budget estimate of Rs. 10,537

. Crores.

31. Non-tax revenues and capital
receipts are also estimated to show
an improvement of Rs. 579 crores over
Budget estimate of Rs. 12,795 ctores.
Market borrowings and small savings
collections would be higher by Rs. 100
crores and Rs. 50 crores, respecti-
vely. The receipt from Special Bearer
Bonds amounted to Rs. 875 crores

. in the curfent year sinst the
Bodget estimate of Rs. %00 croves.

. Araddition to these rectipts, thére

" would be g increase of Rs. 206 ctores

in the recoveries of ways anfl mictins

advances from State Gowernments,
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and of Rs."11y crores in recovene& ‘
of technical credits urider rupee
tradeagreements. o

32. Ontheexpenditure side, total
budget support for the Plan is esti-
mated to go up to Rs. 10,394 crores
as against Budget estimates of Rs.
9,771 crores. The Central assistance
for State and Union Territory Plans,
including the programimes of Rural
Electrification Corporation, is being
stepped up by Rs. 156 crores.. A
large part of this increase is on account
of higher advance Plan assistance to
those States which have suffered from
drought.

In the Central Plan, outlays
for rajlways and coal have been
increaséd by Rs. 157 crores and Rs.
105 crores respectively. Considering
the growing pace of disbursements
of Agricultural Refinance and
Development Corporation, Industrial
Development Bank of India and other
financial institutions, additional Plan
support of Rs. 389 crores is being
{:‘rwidcd to them in the current year.

n view of the erosion in the internal
resources of the Posts and Telegraphs
Department, a higher budgetary
support of Rs. 173 crores is being
provided. On the other hand, short-
falls are anticipated ih Plan ekpen-
diture in certain other sectors. On
the whole, the budgetary support
for the Central Plin 15 setimated to
go up by Rs. 467 crores in the
Revised estimates.

34. The Budget estimates pro-
vided for non-Plan expenditure of
Rs. 15,100 crores. This expenditure
will also be higher in the current year
due to several reasons. The provision
for defence expenditure is being in-
creased from Rs. lfa,ioo crores to Rs.

,600 crores. Similarly, the provision
or non-Plan loans to State Govern-
ments is being increased from Rs.
1,206 crores to Rs. 1,591 crores.
This is maihz due to larger share
of States o of‘coﬂe?&g‘m from
sational small savings, and higher
wetys and meatly advances which, of
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course of the year itself.. The pro-

vision for food subsidy is being
increased from Rs, 650 crores to
Rs. 700 crores, subsidy on controlled
and handloom cloth from Rs. 106
crores to Rs. 172 crores and the
provision for cash compensatory
support and market development for
exports  from Rs. 990 crores to
Rs. 477  crores. Provision for
techinical  credits under rupee
trade  agreemerts has also
to  be increased from Rs. 50
crores to Rs. 175 crores. A provi-
sion of Rs. 91 crores has been made
in the Revised estimates for
contributing India’ share to the
Increased  capital of the Inter-
national Bank for Reconstruction
and Development. Taking these
and other variations into account,
non-Plan  expenditure in the Re-
vised  estimates is placed at Rs.
16,160 crorcs.

35- The total  expenditure is
estimted to be Rs. 26,554 crores in
the Revised  estimates compared
with Rs. 24,871 crores in the Budget
cstimates. As against this, the total
Teceipts are now estimated at Rs.

24,854 crores  compared with
Budget estimate of Rs. 23,332
crores. Thus, the current year is

expected to close witha deficit of Rs.
1,700 crores.

AN HON. MEMBER : Only ?

SHRI PRANAB MUKHER-
JEE : Yes, only...... against the
Budget  estimates of Rs. 1,539
crores,

Budget Estimates for 1982-83

36. The Budget estimates for

1982-83 would show that I have
given the highest pricrity to in-
creasing  the Plan outlay. The

improvement in the economic situ-
ation in the last two years gives
us an opportunity to maké 2 major
hrust | towards achieving the goals

2, "
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of the Sixth Plun..I am providing
for an outlry of Rs. ' 11,000 crores.
for the Central" Plan in' 1982-83.

In making sectoral =aHocations, I
have tried to emphasise the pro-
grammes for the uplift of the poor:
as enumerated in our 20-Point
Pogramme 2 s well as the investrient
needs of the infrastructure sectors.

DR. SUBRAMANIAM SWAMY'::
You know the twenty points.

SHRI PRANAB MUKHER-
JEE : The next year’s Centril Plan
represents an increase of 27.6 per
cent over the Plan outlay of Rs.
8,619 crores in the 1981-82 Budget
estimates. This, Hon’ble Members
will no doubt apprecizte, is a very
large increase cnrsidering, partis f
cularly, the commitments nceded
for safeguardirg national sccurity.

SHRI HARIKESH BAHADUR
(Gorakhpur): Prices have also gone
up.

SHRI PRANAB MUKHER]JEE:
The Central Plan will be financed
by a budgetary support of Rs. 7,343
crores and internal and extra-bud-
getary resources of Rs. 3,657 crores,
The internal and  extra-bud-
getory resources cf public sector
enterprises would thus account for
33.2 per cent of the Plan outlay
as against 26.8 per cent in the pre-
vious year.

39. The total of Plan outlays
for 1982-83 of the States and Union
Territories, including a provisional
outlay for West Bengal, is placed at
Rs. 10,137 crores. This represents
an increase of 14.4 per cent over the
outlay of Rs. 8,860 crores in 1981-82.
Central assistance for the Plan of the
States and the Union Territories will
be Rs. 4,002 crores compared with
Rs. 3,462 crores in Budget estimates
for 1981-82. Taken together, the
Plan outlays of the Centre, States
and the Union Territories for 1982-83
will be Rs. 21,137 crores, an: increage
of 21 per cent, over Rs. 17,479 <¢rores’

[T A
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CHAKRABORTY (Calcutta South):
You havé reduced the Plan outlay
-of West Bengal. 'Why ? Only in the
«case of West Bengal you have re-
-, .duced the Plan outlay.

SHRI PRANAB MUKHERJEE:
will answer while replying to
-the debate (Interruptions)

40. In line with the Sixth Plan
‘strategy, substantial increases in out-
lays are enivsaged in cruical sectors
-of the economy. In respect of crude
petroleum, there has already been a
substantial expansion of output in the
-current year. With a view to sus-
taining the tempo of increased pro-
duction, the outlay for this sector,
including refineries and petro-chemi-
-cals, hasbeen fixed at Rs. 2,045 crores
dfor 1082-83, which represents an
‘increase of go per cent over the cur-
rent year. The outlay for coal is
‘being increased to Rs. 877 crores as
‘against Rs. 578 crores in 1981-82, an
increase of 52 per cent. In the
power sector, the outlay in the Cen-
tral Plan 1s Rs. g29 crores compared
with Rs. 721 crores -in 1981-82,
Taken together the outlay fur the
energy sector, is 62 per cent higher
than the current year, and constitutes
34 per cent of the Central Plan out-
lay. '

41. The new Central power pro~
Jects include installation of additional
‘capacity of 1000 MW cach at the
Korba and Ramagundam super-
thermal power stations. The total
outlay for the power sector in the
‘State and Central Plans taken together
is Rs. 3,977 crores compared with
Rs. 3,326 crores in 1981-82. Addi-
. lional generating capacity of 3500
MW is expected to be commissioned
during 1982-83.

42. The revised 20-Point Pro-
gramme calls for intensified effort in
a number of areas, which are vital

._forthe development of the'economy
and for the welfare of our people,
especially thé weaker sections of the
‘society.  Effective implementation
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of this programme will be a step for-
ward towards the realisation-eg% our
goal of social justice. This will call for
concerted effort at all lévels, In 1982~
83, higher outlays have been provid-
ed for several areas emphasised in
the 20-Point Progarmme:

—a provision of Rs. 2,133 crores
has been made for irrigation and
Command Area Development in the
Ceritral and State Plans as against
a provision of Rs. 1,830 crores in
1981-82; '

~—the outlay for agriculture in the
Central and State Plans has been
raised to Rs. 1,202 crores from
Rs. 1,047 crores in 1981-82, including
provisions for pulses, oilseeds and
dry land farming;

—a provision of Rs, 190 crores
has been made for the Integrated
Rural Development Programme in
the Central sector compared with
Rs. 145 crores in 1981-82, an increase
of 31 per cent. This would be mat-
ched by an equivalent provision
by States. Fach block will receive
Rs. 8 lakhs compared with Rs. 6
lakhs in 1981-82. With this pro-
vision more than three million rural
families are expected to be assisted
in 1982-83.

. —the provision in the Central
Plan for the National Rural Employ-
ment Programme is also being in-
creased to Rs. 190 crores. This
amount too is to be matched by an
equal provision by the States. This
programme is expected to generate
employment of about 350 million
man-days in rural areas besides
creating du-able community assets;

~—Central assistance for the Special
Component Plans for Scheduled
Castes ‘has been raised to Rs. 120
crores from Rs, 110 crores in 1g81-82.
This will be supplemeénted by a
Central investment of Rs. 13.5 crores
in the Scheduled Castes Development
Corporations, with “a' contribution.
of the same order by the States. The
Tribal Sub-Plan will also have a
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higher outlay of Rs. g5 crores in
1982-83; :

' —the outlay for the Centrally
sponsored Accelerated Rural Water
Supply Programme is being increased
to Rs. 127.5 crores to supplement the
State Plan outlay of Rs. 273 crores.
This will cover an estimated 45,000
problem villages;

—a provision ot Rs. 74 crores is
being made for house sites for rural
landless persons and Rs. 29 crores
are being provided for environ-
mental improvement of slums in the
State Plans;

—an outlay of Rs. 354 crores is
planned for rural el.ccmﬁcauog.
About 25,000 villages will be electri-
fied and 4.25 lakh pump sets ener-
gised in 1982-83;

—a provision of Rs. 5 crores has
been made to facilitate setting up of
75,000 biogas plants, compared with
35,000 in 1981-82. Likewise, the
Socip]. Forestry Scheme is being ex-
panded to cover 4 lakh h,ecfar.cs.m
1982-83. Apart from providing
much needed fuel wood, these aff~
orestation programmes would help
prevent soil erosion and restore the
ccological balance;

—the outlay for family planning
is being increased to Rs. 245 crores
compared with Rs. 155 crores in
1981-82. In view of the crycial role
which village health guides can play
in the family planning movement,
the Centré has decided to fund
the Village Health Guide Scheme

fully;

—a provision of Rs. 120 crores
has been made in the Central Plan
for the health care. This will.subs-
tantially augment universal primary
health, care facilities, and accelerate
national. programmes for control of
leprosy, T.B.and blindess, with special
emphasis on early detection and treat-
ment. A provision of Rs. 82 crores
has been made in the Minimum

Needs Programme of the States for

expanding rural health services;
—programmies for welfare of

women would have an outlay of

about Rs, 16 crores in the Central
Plan which would augment the State:

Plan provisions. Special importance -

is being given to the programme of
functional literacy for adult women
for which a provision of Rs, 4.6
crores is being made as against
Rs. 3 crores in 1981-82;

—the Integrated Child Develop-
ment Services Programme is being:
expanded to 1000 projects by the
end of the current Plan as against
the carlier target of 60oo projects.
An additional 320 projects are pro-
posed to be taken up in 1982-83;

—for the Adult Education Pro~
gramme, the Central Plan provides
an outlay of Rs. 14.25 crores in 1982~
83. Major part of this expenditure is
for the Rural Functional Literacy
Project. In 1982-83, it is proposed to.
establish such projects in 75 addi-
tional districts;

—the outlay for the development:
of village and small industries has
been raised to Rs. 840 crores in the
Central and States Plans as against
Rs. 315 crores in 1981-82.

43. The Central assistance for
development of hill areas has been
raised to Rs. 112 crores as against
Rs. 92 crores in 1981-82. The Gov-
ernment has also recently extendedt
to hill areas the liberalised pattern
of Central assistance comprising go-
per cent grant and 10 per cent loan..

44 The Central Plan outlay tor
the transport sector, including rail~

ways, roads, ports and civil aviation

is being stepped up to Rs. 1,757
croresfrom Rs. 1,535 croresin 198, -82..
My colleague, the Minister tor Rail-
ways has already informed the House

about the Railwzys Plan for 1982-83..

Inorder taremove congestion at ports,
an Intensive modernisation. ITOgTra~
mme, including augmenfation of

onen
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_"cqmtainem -handling, facilities and
- constsuction of. additional berths, is
j beinglmprlmwnted '

.43. A provision of Rs. 480 crores .

" hasbeen made in the Plan for 1982-83
for the various programmes of the
Departments of Heavy Inductry and
Industriz2l Development, including
Rs.g7crores for the Khadi andVillage
Industries Commission. This also
includes Rs. crores for the three
large paper projectsat Tuli in Naga-
land, and at Nowgong and Cachar
i Assam. Hen’ble Members would
be happy to know that ihe Naga-

* land: Paper Project will be going into
production shortly. Work in three
public sector cement projects will be
started in 1982-83. The total ins-
talled: capacity for cement in the
country is expected to go upto 38
millior tonnes in 1982-83 as agzirst
g2 million tonnes in 1981-82.

SHRI SUNIL MAITRA (Czl-
cutta North-East): Half of it is
stolen.

SHRT PRANABMUKHER]JEE:
46. The plan outlay for steel for
1982-83 is Rs. 860 crores. This in-
cludes a a provision of Rs. 250 crores
for the Visakhapatnam Steel Plant.
‘The first phase ¢f 1° 2 million tonncs
capacity is expected to be completed
by the end of 1985. The work of
establishing transport and raw mat-
erial linkages for the Vijayanager
Steel Plant project is on hand. The
Plan also includes an outlay of Rs.

140 crores for the Orissa Aluminium -

Project*

47. For the chemicals and ferti-
lisers sector, Rs. 507 crores have been
provided, including Rs: 210 crores
for the Thal-Vaishet project and’ Rs.
120 crores for the Hazira' project.

48. The successful launching of

satellites in 1981 bears testimony to
the dramatic strides’ made by our
eountry in- space technology. As
part of the space programme, the
APPLE space craft - was launched in

MW@.@,}@: (SARA)

June, 1981. This is being utilised
for various - expériments, such as
national Television and Radio hooks
up, digital communication; inter-
connection of computers: and sub-
scriber ‘trunk - dinlling. A - major
abjective of the Government. is to
harness science and teehnology to
bring nbout social and ecomomic
change. An outl2y of Rs. 184 cnores
has been provided for the Science and
Technology sector in the Central
Plan for 1982-83. :

49. The Government #ttaches
speci2l  importange to rencwable
energy sources. The Commission
for Additional Sources of Energy
has initirted several important R &
P ~nd demanstration projects in the
areas of solar thermal, Photovoltaic
wind, biomass and:integrated energy
systems. The Gowvernment Anp ex-
empted the manufacture of solar
energy devices from industrial licen=
sing

50. A notable achievement has
been the successful expedition to
Antarctica by our scientists. Follow-
ing the collection. of poly-metallic
nodules from the sea bed for the first
time by our ships last year, itis pro~
posed to undertake a detailed survery
in the Indian Ocean. An allocation
of Rs. 17 crores has been included
in the plan of the Science and Techno-

“logy sector for the recently created

Department of Ocean Development.

51. While T have tried to contain
non-Plan expenditure for the next
year, certzin increases have been un-
avoidable. Defence expenditure
is estimated at Rs. 5,100 crores as
against Rs. 4,600 croresin the Revised
estimates for the current year, Hen-
’ble Members will, I 2m sure, agree
with me that in view of the uncertain
external environment, the require- |
ments of national defence should' be
fully met. ' - )

52. The provision for non-Plan

- loans to State Governments including
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© waysandmeansadvancesisestimated
at Rs. 1,732 crores as 2g:inst Rs.
1,591.crores in ‘1981-82. Due to in-~
crease in internal 2nd external debt,
which is utillised for funding develop-
ment programmes, the provision for
interest will go up from Rs. 3,200
-crores in the Revised estimates to
Rs. 3,800 crores in 1982-83. The
provision frr subsidies on 2cerunt of
food, fertilisers, and controlled and
handloom cloth is Rs. 1,270 crores.
- Aprovision ofRs. 500 crores hasbeen
made for cash compensatory support
and mrket develypment zssistance
for exports,

53. I am 2lso providing 2 lump
sum of Rs. 350 crores in 1982-83 for
pryment of additisnal instzlments
of dearness allowince and pension
relief to Centrzl Government employ-
ces. The Government h-s received
representztions from pensioners that
thzy shauld be given same relief in
view of the rise in prices. In the
Budget Iast year. my disting-iished
predecessor had  announced some

enefits to pansioners. I now pro-
Ppose to give further relief especially
at the lower levls of ovension. The
minimum 2mount of pension plus
relief will be incrensed to Rs. 1 50
-per month. The minimum 2mount
of family p-=nsion plus relief will also
be incrensed to Rs. 140 per month.
These measures will benefit 2bout 7
12kh lrw paid pensioners, and 2 lakh
family pensioners. T would like to
2dd that about 85 per cent of the
former citegiry 2re retired De-
‘fence parsranel. The House will
agree with me thit thise wha have
devoted the best yenrs of their lives to
the defence of th= country are deser-
ving of whitever supp>tt we can
give them, "

- The total non-Plan expendi-
1ure5tar 1982-83 is estimated =zt Rs.
17,874 crores 2s ag:inst Rs. 16,160
. <rores in the Revis:d estimates for
1981-82.

53 Asragiedsrec siptsin 1982-83,
Cthrgomsticreviaus at ths existing

rates of faxation are estimaied at

Rs. 17,614 crores compared ‘with
Rs. 15,754 crores in the Revised esti-

mates, The Stute’s share of taxes
in 1982-83 is estimated 2t Rs. 4,716
crores compared with Rs. 4,274
crorés in the current year. The
Centre's net tax revenue will, there-
fore, be Rs. 12,898 crores 25 against

. Rs. 11,480 croresin the currentyear.

56. The receipts from market
lozns are estimated 2t Rs. 3,200
crores compared with Rs. 2,900 ¢rores
in 1981-82. Small savings are esti-
mated to yield Rs. 1,400 crores as
against Rs. 1,300 crores in the Re-
vised estimntes. Externzl 2ssistance,
net of In2n repayments, is estimated
at Rs. 1,669 crores 2s against Rs.
1,381 crores in 1981-82.

57._ Takinginto nccount these and
other improvements in non-tzx re-
venues 2nd enpital receipts, as well as
the effectofchznges in fare 2nd freight
rates of the Railways, zndin the Posts
and Telegraphs tariffto which I shrll
refer a little later.

Dr. SUBRAMANIAM SWAMY :
After delivering the blow.

SHRI PRANAR MUKHERJEE:
The total receipts for 1982-82 ~re
estimated 2t Rs. 27,134 crores. The
total expenditure is placed nt Rs.
29,219 crores. The averall budget-
arvganattheexistingratesoftzxation
will thus be Rs. 2,085 crores.

58. Sir, before I present my tax
oposals, I would like to indicate the
road objectives I have kept in view.
While we take comfort in our success
In reducing inflatign, it is of the
utmost imporatance that the Budget
itself should not give riss to further
inflationary expectations. Any large
uncovered deficit beyond prudent
hmxts_ is inherently inflationary. It
also gives rise to adverse ‘expectatiotis
with regard to the behaviour of prices.
It is, therefore, my major-toricern to
keep the budgetary deficit as low as
feasible.
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“to avoid measures which would place

undue burdens on the low income and
middle income groups. These groups

.are the worst sufferers in times. of
inflation.

60: As 1 have already indicated,
‘providing adequate incentives for
‘increasing production and savings in

- ‘the ¢cconomy is a prime objective of

1

this Budget. Larger savings and in-

-creasesin productivity cansignificantly
help moderate inflationary pressures
ang) also generate resources for develop-
ment. The buoyancy in revenue and

the decline in the rate of inflation in

‘the environment of strong agricultural

:and industrial growth in 1g81-82 con-

firm this.

61. Sir, coming now to direct
‘taxes, my first proposal concerns
salaried taxpayers. There have been
“many representations that the income-
tax exemption limit should be raised,
‘taking account ol increases in the
«cost of living. T cannot accept, as a
principle, that income limits for
exemption from tax should be fixed
with reference to cost of living. Ne-
vertheless, I believe some relief to
salaried taxpavers within the lowest
taxable slab would be appropriate.
At present, salaried taxpayers are
entitled to a standard deduction equal
to 20 per cent of the salary, subject
to a ceiling of Rs. 5,000. I propose to
raise the rate of deduction from 20
per cent to 25 per cent, without dis-
turbing the ceiling of Rs. 5,000, This
will give a significant measure of
-relief to those with salaries upto' Rs.
20,000 And the loss of revenue would
be Rs, 21.58 crores in 1982-83.

. 62. Another measure of relief
seems deserved, for those at the end
of their working lives. I propose to
«exempt from. income-tax, subject to
certain conditions, the encashment
henefit in lieu of unavailed earned
Jeave given to employees when they

et

. 6s. Taxpaym who are not in
weceipt of house rent allowance are
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entitled to-a deduction upto Rs. 300 per .
month in respect of thehouse rent paid .
by them. However, persons receiving
house rent allowance are entitled to
an exemption up toRs. 200 per month
in respect of the house rent allowance
received by them. I propose to raise
the monetary ceiling from Rs. 300
to Rs. 400 per month also for those
who are not receiving house rent

~allowance.

64. The owner of a self-occupied
houseisentitledtoa deduction, from
the annual letting value of the house.
of an amount equal to one-half of
the annual letting value or Rs. 1,800

_ whichever is less. I propose toraise the

monetary ceiling of Rs. 1,8co to
Rs. 3,600.

65. The annual letting value of a
newly constructed house let out on
rent is reduced for tax pur poses by an
amount up to Rs, 2,400 in respect of
each residential unit for a period of
five years. With a view to providing a
stimulus for construction of houses,
particularly for persons with relatively
lower incomes, I propose to raise the
monetary limitof Rs. 2,400 toRs. 3,600,

66. I propose to liberalise the
scheme of deduction in respect of
long-term savingssuchaslifeinsurance,
provident fund contributions, etc. A
deduction of 100 per cent will be
sllowed in respect of the firstRs. 6,000
of the qualifiving savings, puls 50%
of the next Rs. 6,000 of such szvings

plus 40 per cent of the balance. The

manetzry ceiling in respect of the
savings qualifying for deduction 1s
also being rzised from Rs. 30,000 to
Rs. 40,000. The higher monetary
ceiling in respect of the quzlifying
savings in the czse of zuthors., play-
wrights, artists, musicians, actors,
sportsmen 2nd ~thletes; is 2lso being
rzised from Rs. 50,000 to Rs.
60,000. These incentives for lerger
s2vings will result in  fevenue loss of
Rs.26 17 croresin e full yearandRs.
19 76 crores in 1982:83. It may be
desirable in. due coutse to provide a
wider choice of eligible modes of s2-

vingsto tax payers. I, therefore, propose
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to extend the existing tax concession
_in relation to investment in.n.otiﬁed
_ Central Government securities.

67. Ifind that out of the new life
insurance policies issued by the Life
Insurance Corporation of India, nearly
15 per cent policies lapse before the
end of the following year. Such a high
volume of lapses shortly after the issue
of the policies is 2 matter of concern.
It also implies that the very purpose
for which the tax concession is 2llo-
wed in respect of premia on such
policies, which, is to promote long-
term savings through life msurance,
is frustrated. I nrapose, therefore, to
previde that where ~ taxpayer dis-
continues a life insurznce policy
before premia for two years have been
paid, no deduction will be allowed in
respectofthe premiaifanypaidunder
the policy and, if such deduction has
beer-allowed, the s2ame shall be with-
drawn.

68. Under the existing incentives
for stimulatingsavingsandirvestment,
incomeup toRs. 3,000from investment
in; specified financial assets, such as
Government securities, units in the
Unit Trust of Indir, bank deposits
and shares in Indian companies, is
exempt{romincome-tax. Inaddition,

_ income up to Rs.2,000 from units in the
Unit Trust of India is exempt from
tax. I propose to raise the ceiling
of Rs. 3,000 to Rs. 4,000 ~nd the
separate ceiling in respect ot income
trom units, from Rs. 2,000 to Rs. 3,000.
This measure will result in 2 revenne
lnss of Rs. 127 12 croresin a full
and Rs. 909 crores in. 1982-83.

69. As a parallel measure, I pro-
.pose to raise the ceiling of the value
-of investments in specified financial
asets exempt from wealth-tax fram Rs.
:1,50,000 to Rs. 1,65,000. In addition,
‘the separate exemption of Rs. 25,000
provided in respect of units-in the
. Unit Trust of India is proposed to be
raised to Rs. 35,000. The revenue loss
will-be Rs. 1° 54 arores in a full year,
but there will be no' loss in 1982-83.

70. At present, taxpayers are allo-
wed 2 deduction, the computation of
taxable income, of 50 per cent of
amounts invested in equity shares of
new industrial companies and com-
panies engagedin providing long-term
finance for construction or purchase
of houses for residential purposes.
The maximum investment in a year
qualifying for this deduction is limited'
to Rs. 10,000. With a view to encour-
aging larger investments in such.
compznies, I propose to raise the
monetary ceiling for investment to.

~

Rs. 20,000.

»1, 'While ] have given some relief”
to those in the lowest taxable income
range, I consider that there is scope
for more progress in the tax rates
for high incomes. I, accordingly,
proposc to modify the rates of personal
taxation, so as to raise the rate of
income-taxon the slabofRs. 6o,001
to Rs. 70,000, from 50 per cent to
52" 5 ner cent, 2nd on the slab of Rs.
85,001 to Rs. 1.00,000, from 35 per
certto57" 5percent. Thiswould yield
Rs. 3' 24 crores in a full year and Rs.
2° 43 crores in 1982-83.

DR. SUBRAMANIAM SWAMY:
And create more black money also.

SHRI PRANAB MUKHER]JEE:

»2. Deduction of tax at source from
dividends, interest on securities and
other interest causes cnsiderable inco-
nvenience, and even hardship, to a
large number of small investors whose-
taxable income is below the exemption . .
limit. For the convenience of such
persons, I pro?oa.e to provide that
income-tax shall not be deducted at
source if the recipient furnishesa -
declaration to the payer of such,.
income to the effect that his estimated
total income of the relevant year will
be below the exemption limit.

73. I also propose~to provide
that tax willnot be deducted atsource:
fiom interest paid on such securities |
of the Central Government or a
State Gavernment as may be notified
by the Central Government in this

behalf.
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74 Th= tests of “residence” in
- Tndiz l2id down, yr taxation purposes

result in hardship to._Indian citizens
earning income ir foreign countries
who come to Indi» for short spells. An
individuzl is regarded as resident in
Indin in a year if he stays here in that
year for 30 daysonly,2nd also main-
tairs a dwelling house here for 182
days or more. As this test causes
hardship to. persons working outside
India, who come home even on re-
latively short visits, I propose to delete
this test of residence.

75. Under another test, persons
who have been in India for 365 days
or more in the four years preceding
the relevant year, hecome resident in
that year by being in India for 6o
days or more in that year. In the

case ot Indian citizens who are employed
abroad and who come to India on

leave or vacation, the period is go

days. I propose to extend this

benefit also to the selt-employed and

thnse in other occupations, irrespective
of their avocation abroad or the

nature of their visit to India.

76. Indian citizens who go abroad
for purposes of employment are now
chargeable to tax in India on their
foreign income, if they have stayed
in India for more than 60 days that
year. I propose to liberalise the
provision so that an Indian citizen
who leaves India in any year for
purposes of employment shall not
be treated as resident unless he has
been in India for 182 days or more
in that year.

77. I will now come to some pro-
posals regarding foreign exchange
earnings. I proposeto provide some
tax relief to exporters whose export

turnover for any year exceeds that of -

the immediately preceding year by
more than 10 per cent. The tax
relief, to be calculated at  a specified
percentage of such excess turnover,
would be limited to 10 per cent of the
income-tax otherwise payable on
export profits. The rate at which
-the tax reliefwill be calculated and the
goods qualifying for the purposes of
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this concession will be notlﬁed by
the Central Government.

78. With a view to strengthening -
the competitiveness of our construction -
contractors who have undertaken
projects outside India, I J:mpme 0
exempt 25 per cent of the profits
derived by them from such foreign
contracts, subject to certain con-
ditions.

79. With a view to augmenting
the capital base of Indian banks.
engaged in banking operations in.
foreign countries, I propese to pro--
vide that those banks which are appro--
ved in this behalf by the Ceptral
Government would be entitled to a
deduction upto 40 per cent of their
income carried to a special reserve.
account.

8o. Interest-tax levied under the-
Interest-tax Act forms an: integral.
part of our credit policy. However,.
taking note of the escalation in costs
of industrial projects, I propose to.
exempt scheduled banks from pay--
ment of interest-tax on the interest
received by them on loans sanctioned
in foreign currency for import of
capital plant and machinery. With
a view to improving the competi-
tiveness of export of capital plant and"
machinery, 1 propose to exempt
interest paid on credit sanctioned by
scheduled banks for export of capital’
plant and machinery on deferred
payment terms outside India.

81. Investment allowance at the-
higher rate of 35 per cent is granted
in of machinery and plant .
installed for the manufacture of"
articles made with know-how develo-

ped in  Government laboratories,

public sector companies, recognised

- institutions and universities. This

concession is available in relation to
machinery and plant installed up-to
g1st March, 1982. I propose to
extend this tax concession for a further
period of five years,

82. Dividends received by &
domestic company from 3n Indian:
company engaged exclus_i\(ély or-
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. almost exclusively in the manufacture
of specified articles are completely
.exempt from income-tax. Having
regard to the importance of basic
~drugs, synthetic rubber and rubber
-chemicals (including carbon black),
i1 propose to extend the bencfit of
+this tax concession to div.dends
received from companies engaged in
the manufacture of these articles as
well.

83. At present, scheduled commer-
«cial banks are allowed a deduction in
‘respect of provisions made by them
for bad and doubtful debts relating
to advances made by their rural
“branches. The deduction is limited
to 1.5 per cent of the ag3regate
average advances made by the rural
‘branches. In order to promote
rural banking and to assist non-
scheduled commercial banksoperating

in * the rural sector, I propose to
-extend the benefit of this tax con-
-cession to them also.

84. Eazrgy saving and protection
of the environmznt are high priority
arcas. 1 therefore propose to allow
-depreciationat 30 per centon devices
and systems for energy saving, or for
minimising environmental pollution
.orfor conservation of natural resources.
The list of the qualifying items will
‘be notified in due course.

85. At present, taxpayers are
.entitled to 100 per ceat deduction in
respect of donationsmade to approved
" ‘institutions engaged in carrying out
--programmes of rural development,

'I"propose to extend this concession
-to donations made to approved
institutions for use in programmss of
.conservation of natural resources.

* 86. Hon’ble Members will be
happy to hear that I propose to place
.donations made to the National Chil-
dren’s Fund at par with donations
made to other funds of national
importance such as the  National
‘Defence Fiind, the Jawahirlal Nehrn
Mimorial Fuanl, andths Prim: Mini-
sster’s National Relief Funi.

~ 87: T consider that some rationa-
lisatiori of the taxation in respect of
capital gains is desirable. In the
case of non-corporate taxpayers, long-
term capital gainsup to Rs. 5.0004re
deducted in full. Of the balance
amount, a deduction of 25 per cent is
allowed where the gains relate to
lands and buildings and of 40 per
cent where the gains relate to ogcr
assets. 1 propose to modify these
provisions 30 as to relate the deduction
to the period for which the capital
asset has been held by the taxpayer,
and allow a larger deduction in
cases where the asset has been held
for a longer period. The aggregate
deduction in respect of capital gains
relating to gold, bullion or jewellery
will, however, be restricted to Rs.
50,000 only.

88. There his an acute sortage of
housing, and house building activity
has to be given impetus. With a
view to providing an incentive to
taxpayers who do not own a residential
house, I propose to exempt from tax
long-term capital gains arising from
the transfer of other assets where the
net consideration is invested by the
taxpayer in a residential house.

89. At present, capital gains
arisng from the transler of a
house used for personal residence
by the taxpayer are exempt from
income-tax to the extent that such
gains are utilised by the taxpayer
for constructing or purchasing a
house for purpose; of personal
resideace within specified period.
Thes:  conditions often lead to
hardship. I therefore propose to
remove these restrictive conditions,

go. Charitable and religious trusts
are required to. conform to the
investment pattern laid down in the
Inco)me-tax Act. Any trust which -
has not changed over to this pattern
of investm=nt will forfeit exemption
from tax from the assessment year
1982-83. These trusts have been
given adequate . notice to chanrie
their investmsnt pattern and, ordi-
narily, I would not have proposed

~
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any mod:ﬁcat:on in thcse visions,
‘Hﬁwt .fﬂﬂfe find that. trcla whole
gamut. o provmoms ting to
charitable and . religioue :;mste‘.ng .is
under consideration by the Econo-
mic 'Administration’ Reforms Com-
mission. As the, Government would
like to carefully consider the re-
commendations of the Commission
in this matter, I propose to amend
the relevant provisions so that such
trusts do not forfeit exemption from
income-tax for the assessment year

2-83.

. My  distinguished predeces-
sor h’.l.d made an announcement in
the Lok Sabha on the 31sr March,
' 1981 that the provisions of the
Income-tax Act relating to the
investment pattern of trust funds
would be modified, so as to permit
charitable and religious trusts or
institutions to invest the trust funds
in immovable properties as well.
I am proposing an amendment of
the relevant provisions of the Income-
tax Act to fulfil the assurance given
by him.

02. While the levy of wealth-
tax on agricultural property was
discontinued by the Finance (No.
2) Act, 1980, owners of tea, coffee,
rubber and cardamom plantations
continue to be chargeable to wealth
tax. Our  experience is that the
valuation of agricultural land for-
ming part of such plantations leads
to administrative difficulties, com-
plaints of harassment and lmgatxon
The yield from this levy is also
insignificant. I, therefore, propose
to discontinue the levy of wealth-
tax on such plantations as well.

93. The value of tools and in-
struments necessary to enable the
taxpayer to_carry on his profession
or vocation is exempt from wealth-
tax up to an aggregate amount of
Rs. 20,000, which appears inade-
quate. I pr0pose to raise it toRs.

I also propose to rajse,
éom the present Rs. ‘30,000 to Rs.
75000, the cellmg o th@ value of

TP TR
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conveyances, including motor cars,
for, the purpose .of cxemptxon ﬁ‘omv
wealth-tax. . ‘

94 Stamp duty paxd onYan:
instrument relating to the g:ﬁtof
any property is allowed as a deduc--
tion from: the gxft-tax payable by
the taxpayer in cases where the-
amount of gift-tax exceeds Rs.
1,000, I propose to allow the-
benefit of this deduction even where
the gift-tax  payable does not.
exceed Rs. 1,000.

95. The Hotel-receipts Tax Act,.
1980  provides for the levy of a
tax on the gross receipts of luxury
hotels. As the Jevy of this tax may
adversely affect the flow of foreign
tourists  into India (Interrup-
tions). 1 propose to discontinue this.
levy in relation to the chargeable
receipts of such hotels accruing or
arising or received by them after
the 27th  February, 1982. The
revenue loss would be ahout Rs.
6 crores.

96. The other proposals in the:
field of direct taxes are of relatively
minor importance. I  would,
therefore, not like to takc up the-
time of the House by referring to-
them here.

DR.SUBRAMANIAM SWAMY:
Now the crux of the indirect Taxes.

SHRI PRANAB MUKHER-
JEE: Hon’able Members would
have noted that in the direct tax
proposal I have sct out, I have
endeawouled to preserve stability
in the tax system, while prov1dmg
substantial incentives for savings. I
have also rationalised the capital
gains tax and provided some con-
cessions where necessary.

98. Mr. Speaker, Sir, I now
turn to the area of indirect taxes.

Taking customs duties fitst, my
principal proposal is with regard to
auxiliary duties of. customs.

DR. SUBRAMANIAM S'WAMY~
Abohsh them. . o
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SHR{ PRANAB = MUKHER-
JEE : This levy, which has been
imposed on an annual basis since
‘the 1973 Budget is proposed to be
continued uring 1982-83. The
balance of payments position has
‘been under pressure in recent times
~and will continue to be so for some
time to come. However, a libera-
lised regime of imports has been
a feature of our economic policies.
“This will be continued in order
that investment and production,
particulalry in essential and priority
sectors, are not hampered or slowed
down. There is no strong reason,
however, why those who have
-access to fmports in a difficult situ-
ation should grudge to pay a littke
miore. I accordingly propose to
increase  the rates of auxiliary
duties by 5 percentage points on
-all categories of imports, with some
-exceptions.

g9. I am excluding from the
proposed increase in auxiliary duty
-essential items like crude petro-
leum, bulk petroleum products
such as ~ kerosene and high speed
diesel oil, and some other items on
which import duty rates have been
adjusted in the recent past on price
“parity considerations. Fuller details
-of these proposals are available
in the Budget papers,

100, My proposals relating to
auxiliary  duties of customs are
~expected  to yeild an additional
revenue of Rs. 290 crores.

101. In the light of the present
market conditions, and the need
for encouraging  few  selected
industries, it is necessary to effect
-certain changes in the basic cus-
toms duties. 1 propose to raise the
basic customs duty on cork and
-cork articles from 40 per cent to
60 per cent ad  valorem ;
on certain categories of dyestuffs
“from cent (o 100 cent
ad m ; a;lddon certain  other
-cat of dyestuffs, pigmerits
and colours and paints and var-
nishes, from 100 per cent to 150
-~ per cent ad valorem. 1 also pric
3pose to increase the hasic customs

duty on certdin items of iron atid
steel such as melting sorap ‘of ‘stain-
less steel and heat resisting swedl,
and certain categories of alloy steel
exchiding stainless steel and heat
resisting steel, from the exitting
levies to 6o per cent ad valorem.
The effective rate of basic customs
duty on copper pipes and tubes,
blanks and hollow bars of pres-
cribed specifications will be in-
creaved from 40 per cent to 6o per
cent ad valorem. The basic customs
duty on polyester chips is being
increased from 100 per cent to 140
per cent. These proposals are likely
to result in additional revenue of
Rs. 42 croves.

162. It may be recalled that in
the last Budget, an effective customs
duty of 15 per cent ad valoem was
imposed on imported newsprint on
which there continues to be large
foreign exchange outgo. The Gov-
trnment has received representations
against  this levy. I propose to
comvert the ad walorem levy to a
specific total levy of Rs. 825 per
metric tonne as to obviate auto-
matic increase in its incidence on
account of rising international prices,
There will be no revenue loss.

103. The indigenous zinc and
lead industries are facing difficul-
ties owing to escalation of imput
costs, particularly of imported con-
centrates. In order 10 erable them
to increase their capacty. utili-
sation, I propose to reduce the total
custoins duty inc'dence oh imported
zinc concentrates from 50 per eent
to 15 per cent ad -valorem, and
that on lead co.centra’es from 50
per cent to 5 per cent ad valorem. Si-
multeneously, I propose to increase
the customs duty on imported zinc
metal from 50 per cent ad valorem to
60 per cent ad wvalorem. In order
partly to offset the revenue loss, I pro-
pose to increase excise duties on in.
digenocusly produced zinc metal, zinc
scrap and zinc products by Rs. 715
per metric tonne and thdt on lead
metal and scrap by Rs.374 pet metric
tonne. The excise duty on #nc
pipes and tubes will go up Hoin
38.5 per cent to 49.5 per cent ad
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odmm Theue meamm, taken
together, would result in an overall
logs of about Rs. 41 lakhs.

104 With a view  ‘improving
the competitive position of Indian
chromite ore in the context of
falling prices in the export mavket,
I propose to convert the existing
specific rates of export duty applicable
to different grades of the ore and
concentrates to an ad palorem duty
of 10 per cent. The revenue sacrifice
is of the order of Rs. 1 crore.

105. I alse propose to fully
exempt two fertilizers—Calcium
Ammonium  Nitrate and Ammo-
mium  Sulphate from customs
-duties, The import duty on internal
combustion engines and non-inter-
changeable parts of such engines
for manufacture of power tillers is
also proposed to be reduced from
125 per cent to 50 per cent,

106. I propose to fully exempt 10
more  bulk drugs imported for
manufacture of life-saving drugs and
medicines. Details are being noti-
fied.

107. During the past few years,
the Government has been using
the fiscal mechanism for accelerat-
ing the growth of the electronics

industry. As a further step in this
strategy, [ propose to raise the
basic customs duty on electronic

items such as computers, calculat-
ing machines, accounting machines,
cash registers and certain electro-
nic sub-assemblies from the exist-
ing levels of 40, 50 and 6o per cent
to 100 per cent ad valorem. On the
other hand, I propose to extend
the scupe of the present import duty
concesvions to cover 45 new iteins of
capital equipment and 13 new items
of raw materials and components used
by the electronics industry. The cus-
toms duties leviable on these items
arc proposed to be reduced from
the respective  existing rates to
g? perceat  ad valorsor-in the casc

and instruments and
W 85 per uu: ad valerem in the care
of raw materials and componcnts.
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"The nct revcnue gam from these

proposals is Rs. 13 crores.

108. chresentatxons have been
received that it is not always possible
for units in the Free Trade Zones
to export their entire production,
and that a provision should be made
to allow a proportion of the goods
mauufactured in these Zones to
be cleared into the domestic tariff
area. It has been decided, subject
to certain conditions, to allow such
removals upto 25 per cent of the
production of a unit for sale or use
within the country on payment of
appropriate duties.  Provision is
being made in the Finance Bill to
amend the Customs and Central
Excise Acts for the purpose.

109. On the Central excise side,
the levy of special duties of excise
is proposed to be continued at
the existing rates during the year
1982-83. The existing exemptions
from the special duty are also
proposed to be continued.

110. As I said earlier, my basic
approach has been that additions to
revenue from Central exicse duties
should essentially come from increa-
sed production. I am also avoiding
recourse to measures which could
affect retail prices over a wide
spectrum of goods. Thave accordingly
selected only a very few items for
increased  taxation. In  selecting
these items, I have kept in view
the demand and supply situation
which has resulted in undue profits
to trading channels, the scope for
subjecting  certain articles of elite
consumption to a higher rate of tax,
and the need to restructure the excise
and customs duties applicable to
certain  basic industries.

111. The Government has deci-
ded to introduce a scheme of ‘levy’
andl ‘free’ sale of cement, andma
dual pric based on this

ccptp Demtgﬂgo ol}cy the new scheme
are being notified by the Govern-
ment  separately. = There has
been no increase in the low
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level of basic excise duty on cement

since January, 1977, even though
thereafter the price. of cement hgas
increased very substantially, I propose
to increase the total excise duty on
ordinary portland cement, portland
pozzolana cement, blast furnace slag
cement and masonry cement, from
Rs. 71.50 to Rs. 135 per metric tonne.
The more expensive special varieties
of cement will be subject to higher
rates of duty. The effective total excise
duty on cement produced in mini
cement plants is proposed to be fixed
atRs.100per tonne. I also propose to
impose a basic customs duty of 10 per
cent ad valorem on imported cement,
together with full countervailing duty.
Noauxiliary duty would be leviableon
imported cement. These proposals
will give additional revenue of Rs.
158.73 crores on the Central excise
side and Rs. 3q.60 crores on  the
customs side. The impact of the
proposed increase in excise duty per
bag of cement of 50 kilograms would
work out to Rs. 3.175.

112. In the recent past, certain
expensive electronic goods favoured
by the affluent are being produced
in increasing quantities. These are
now subjected toa verylow incidence
of duty at 8 per cent ad wvalorem
under Item 68 of the Central Excise
Tariff. I now propose to carve out
new entries in the Excise Tariff, and
subject video cassette recorders and
reproducers,  television cameras
and video cameras, and similar goods
to a basic excise duty of 25 per cent
advalorem.Blanksand recorded video
and audio tapes of the spool and
cassette types, as also video discs are
also proposed to be subject toa basic
duty of 25 per cent ad  wvalorem.
Recordings which are not for commer-
cial purposes will be exempt. I also
propose to levy basic duty ata higher
rate of 40 per cent on electronic
machines for games of skill or chance,
including those used for television
games and video games. These pro-
posals would yield revenue .of Ras.
383 crores.

- [P— B R T
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3. Toilet tions  not
containing - are: liable ~to-

Central excise duty at the basic ' tate

of 100 per cent ad valovem - whereas.
those containing alcohol attract duty-

- under the Medicinal and = Toilet

Preparations (Excise Duty) Act at” -
only 60 percentaduvaloremor Rs.13.20-
per litre of pure alcohol content,
whichever is higher. Some misuse
because of these  differ:ntial
rates has come to notice. I, therefore,
propose to raise the alternative ad’
valorem rate to 100 per cent ad valorem:
so as to place both categories of toilet
preparations more or less at par. The
revenue yield from this measure is
expected to be Rs. 2.3 crores and
would accrue mostly to the States.

114. Hon’ble Members may recall
that the Textile Policy Statement of
March, 1981 envisaged a review of’
fiscal lcvies on man-made fibres and
yarn. While cotton will continue to-
enjoy the predominant position in
textiles, it is necessary to encourage
increased consumption of blends of
cotton and man-made fibres and
yarns, if we are to achieve the Plan
target of even a modest increase in the
per capita avsilability of cloth. For
some time past, blended fabrics
containing polyester fibre in propor-
tions too small to impart the requisite-
durability and easy-care properties to-
the fabrics are flooding the market
with stampings thereon which would
mislead the public. From the point of
view of better utilisation of polyster
fibre, it is necessary to encourage
blends of desirable proportions and
discourage blends which do not really
serve the intended purpose. 1 there-
fore propose to make certain changes
in the fiscal levies applicable to man-
made fibres and yarns. I propose to
increase the duty on blended cotton.
yarn and cellulosic spun yarns con-
taining up to one-sixth by weight of
polyester fibre from the existing aver-
age total incidence of Rs. 1.63 per
kilogram to Rs. 7.5 per kilogram. The:
total incidence onsuch blended yarns
containing more than one-sixth but
less than 50 per cent of polyester fibre,
which seem to be desirable blends in

L. c e
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to Rix: 17.25 per kilogram. Similarly,

the ingidence on blends containing
50 per cent or more but less than 70
pes cent of polyester fibre is being
reduced from Rs. 30 per kilogram to

: Rs. 22.50 per kilogram. There will

\ b¢ no chanze with regard to
blends containing 70 per cent or mare
of polyester fibre. '

115. Itisp ed to increase the
total incidence of Central excise duty
on acrylic fibre from Rs. 12.50 to
Rs. 17.50 per kilogram and simulta-
neously to reduce the countervailing
duty.on imported fibre from Rs. 37.50
to Rs. go per kilogram.

. 116. Turning to viscose staple
fibre, the excise duty is being raised
from Rs. 3.125 per kilogram to Rs.
4 per kilogram and the duty on
polynosic and high wet modulus fibres
is being reduced from Rs. 5 to Rs. 4
per kilogram. ‘ ‘

117, Acetate filament yarn which
is used in the decentralised sector is
not produced in adequate quantities in
the country. It is proposed to reduce
the customs duty on it from 125 per
cent to 20 per cent ad valorem so as to
facilitate imports of this yarn.

118. I donotpropose tochange the
excise orf basic customs duty rates
applicable to other fibres such as
acetate fibre and polyester fibre and

. other filament yarns such as viscose,
nylon and polyester filament yarn.

. 119. These proposals woyld reshit
in a net loss of Rs. 13 crores on the
Central excise side and a gain of Rs.
12.94 crares on the customs side.
120, At present, there is no basic
excise duty leviable on man-made
fabrics, the. incidence of such duties
having been shifted to-the fibre and
yarn:stages. These fabrics attract only
itional excise duties in lieu of
stracture is. progressive. on fabrics
l;:mg; ex-factory price up to Ra. 10
ersquare metre, it is not 5o in respect
of the higher priced fabrios since the

* duty applicable to them'is a uniform

- Hoards by a small-

'i-peréenevd‘im rem. Theve aveyery
lszigh-pni_md ahrics: in this. - range;.
catering to affluent consugption, snd.
these fabrics can well bear & modes

| propese:

. increase in duties, I thet ,
to introduce further progression.inthe.

rate structure in such a way that
fabrics having ex-factory. prices. of -
more than Rs. 20 - per square
metre would attract duty at 7
per cent-ad valorem. The additional re-
venue from this proposalis estimated
at Rs, 35 crores, which will go to the
States. The proposal would also he a
step towards fulfilment of the Centre’s
commitment to. the States to increase
the overall incidence of additional
excise duties in lieu of sales tax, as a:
percentage of the value of clearances,,
I am sure that Parliament and the
States would whole-heartedly wel
come this step.

121. The overall effect of the
duty changes on blended fabrics
containing cottor, cellulosics and.
polyester would be a decrease in
the price of desirable blends and an
increase in the price of the other less.
desirable blends.

122. I have included in the Fina.
nce Bill some provisions designed to
achieve simplification and greater
clarity in the tariff nomenclature and
thereby minimise the scope for classifie
cation disputes. These measures are
not designed as revenue raising exer»
cises, but because of the changes. in
classifications, some revenue will
accrue. The proposals cover, among
others, major petroleum products,
artificial and synthetic resins and
plastic materials,

'123. I also propose to rationalise -
and restructure the traffic relatingto
and paper boards, the primary

vébjel ctive being to exempt small scale

er converters from Km ) .aof
gxagisc duty and to releasepa em from
excise control. In order to recoup the
consetjuent lossin revenue, I'm
toraise the basic excise duty-qn:
trial varieties of paper *and paper
margin-of %} per -
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cent ad valorem. However, certain con-
verted papers of high value-added
categories are proposed to be subject
to basic excise duty at 32§ per cent
ad valorem. Similarly, specified articles
made of paper and paper board are
proposed to be brought within the
purview of the tariff item but
effectively  restricting the levy to
-printed cartons and printed boxes.

124. In recent years, the scheme
of input excise duty relief has been
extended to cover certain specified
industrial  products. I propose to
further extend input duty relief
in rey of synthetic rubber, car-
bon, black and rubber processing
chemicals going into the production
of tyres. To make up for the revenue
loss, I propose to raise the duty
leviable on tyres from a total of 60.5

cent to 66 per cent ad valorem.

ile tyres for tractors and scooters
will also enjoy the benefits of the
input duty relief, I do not propose
to increase the final duty rates on
them. As this is intended to be a
balancing exercise, no credit for
additional revenue is being taken.

125. As the House is aware, the
administered price of aluminium
metal is revised periodically, keep-
ng in view escalations in input
costs. In order to contain the inci-
dence of excise duty, it is proposed
to levy duty at specific rates.
The rates would be Rs. 3,085
on eclectrolytic grade ingots, Rs.
8,125 on bellets, Rs. 3,330 on wire
rods . produced by primary pro-
‘ducers and Rs, 3,280 on wire bars.
There would be no change in the
rates of countervailing duties. The

groposal will give some relief to the
‘finances of State Electricity Boards.

. 126." As an anti-aviodance mea-
-sure, I propose to add to the {)ar:sgcnt
‘ad - valorem levy on flat glass, a
~gpecific levy at the rate of Rs. 5.50
per millimetre thickness ?cr square
metre, Effective rates of duty are

belng prescribed at Tower levels for -
different  categories of flat glase.

127. The Government has received
a large number of representa-
tions alleging malpractices in the' |
biri industry, on account of the
present differential rates of excise

- duty applicable to branded and

unbranded biris. Many State Gov-
ernments and Associations have
urged that this distinction should be
done away with. A suggestion to
the same effect has also been made
in a recent meeting of Labour
Ministers. Taking note of these
points, I propose to do away with
the existing duty differential and
to subject -both branded and un-
branded biris to a uniform compo-
site duty rate of Rs. g.60 per
thousand.  Simultaneously, the
existing quantum of unbranded biris
eligible for duty free clearance is
also being reduced from go lakhs
to 20 lakhs in a financial year,
This would still leave self employed
family units, petty shop-keepers etc.
out of the tax net.

128. The  ieral scheme of ex-
cise duty o ssion applicable to
small manufacturers of 72 specified
groups of commodities is being
extended to manufacturers of as-
bestos fibre and yarn. Some misuse
of the scheme with a view to avoid-
ing excise duty on popular brands
of aerated waters has come’ to
notice. I  therefore propose to
take aerated waters out of the scope
of the general scheme and devise
a new scheme for it. Essentially,
small manufacturers who sell their
products under their own brand or
trade names would continue to
enjoy the benefits available under
the present scheme. However, manu-
facturers who produce and bottle
aerated  waters under brand of
trade names in pursuance of agree-
ments with the owners of such
brand or trade names wouldv'not«(}
be eligible for the concession. This
also is purely an anti-avoidance
measure.
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seems to have been similar-

ly exploited by certain small manu-

facturers of synthetic organic dye-

stuffis. Under the present scheme,

clearance up to Rs. 7-1/2 lakhs are

fully exempt and an additional

Rs. 7-1/2 lakhs are subject to duty

at g/4ths of the duty rate applicable

to the organised sector. In view of

the relatively high rate of duty on

dyestuffs and the fact that tech-

niques of production - of some

dyestufls are comparatively simple, it

appears there has been a proli-

feration of small units with consc-

quent deleterious effects on the

quality, and also on the industry

as a whole and on exports. I,

. therefore, propose to delete dye-
stuffs from the purview of the general

scheme. Under a new scheme which

is bcilé announced in respect of

dyestuffs, very small manufacturers

whose  clearances do not exceed
Rs. 1 lakh per annum will be fully
exempt from exicse duty. In the
case of other small manufacturers,
clearances upto Rs. 15 lakhs of
dyestuffs will be subject to 50 per
cent of the duty applicable to the
organised sector. All manufacturers
will be brought under exicse control.
‘The monetary content of the present
scheme of relief is, by and large,
maintained tnder the new scheme.

130. At present, certain specified
consumer electronic goods manu-
factured in the small sector attract
duty rates lower than the normal
rates. To restrict this duty con-
cession to genuine small manufac-
turers, it is proposed to restrict
the scheme o(P duty exemption to
manufacturers  with total annual
turnover not exceeding Rs. 2
Crores.

-131. With regard to the match
industry, I do not propose to dis-
turb the existing duty structure,
Small manufacturers whose clear-
ances have not exceeded 150 million

" matches in the i anci
year would continue Yo ‘be eligible
for /the concessional rate of duty of
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Rs. 160 gross boxes on clear-
ances topxe;o million matches in the
financial year. The concession will
not be available if the matches are

- marketed under the labels of manu-

facturers who pay duty at

Rs. 4.50 or Rs. 7.20.

132. As 'Hon'ble Members. are
aware, the Government has been
using the excise duty mechanism
as a powerful incentive for the
growth of the cottage sector of the
match  industry. A number of
manufacturers in the middle sector
have, however, challenged in courts
of law, the exicse concession scheme
for the corttage sector and obtained
judgements in their favour. Th’'s may
result in refund of substantial
amounts of duty to the middle sec-
tor units. As the element of duty at
the higher rate would have already .
been passed on to the millions of
consumers any refund of such duties
would only result in unjust enrich-
ment. A provision has been made
in the Finance Bill to obviate this
contingency.

133. There have been some dis-
putes in the recent past regarding
the determination of assessable
values of exciseable goods from a
given cum-duty price resluting in
considerable  litigation, This has
resulted in locking up substantial
amounts of revenue. It is _
to suitably amend section 4 of the
Central Excises and Salt Act to
make it clear that in computing
the amount of duty of excise deduc-
tible from the cum-duty price, the
effective amount of duty of excise
payable on the goods under assess-
ment shall alone be taken into
account. This amendment- . is
being given effect to, retrospectively
from 1st October, 1975. - ..

134. It has been the long-stand-
S Fodh aed for cacive o]
on or captive :
tion within the ptlwhere-"
are produced. Some doubt -
however, been cast on this position -
as a result of judgements of some
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High Courts, which interpreted cer-
mgh provisions of the Central Excise
Ruls to hold that duty could not
be collected on such goods as they
had not been ‘removed’ from the
factory. A number of manufacturers
have also obtained stay orders
from courts based on the same
grounds. The matter hasbeen taken
~up in a{:peal. Nevertheless, in
order to place the position beyond
doubt, the relevant Central Excise
Rules have been suitably amended.
A provision has also been included
in the Finance Bill so that these
amendments will have retrospective
effect and the collections of ! duty
made in accordance with the exist-
ing practice will also be validated.

135. As the House is aware, 1982
has been designated by the Prime
Minister as the ‘‘Productivity Year”.
With the improvement in infrastruc-
tural facilities, it is hoped that indus-
trial production would register further

wth in the current year. The
ggal mechanism could be judiciously
deployed in furthering this objective.
W{Jth this in view, I propose to for-
mulate a scheme of excise duty
concession for increased production
of :goods during the period of 12
months commencing on the 1st
March, 1982 and ending on the 28th
February, 1983. The scheme would
cover 38 tariff items including some
basic raw materials, other important
.industrial inputs and certain finished
products. Some of the items are
caustic “soda, fertilisers, synthetic
resins, steel ingots and steel products,
imternal combustion engines, wires
and cables, ‘two and three wheeled
motor vehicles, light and heavy com-
mercial vehicles, tractors, railway
wagons man-made fibres and fila-
ment yarn, tyres and writing and prin-
ting paper. A full list may be found
in the Budget papers. The benefits
of the scheme would accrue only in
osses where the production in the 12
months period referred to above ex-
geeds 110 per cent of the production
during the base period, namely, the
32 months ending on the 28th Feb-

’

ruary, - 1982. Theduty concession
would be 1/5th of the total amount of
duty paid on the excess i

computed, as explained earlier, in

" respect of goods carrying basic excise

duty of 20 per cent ad valorem or
less, and 1/10th of the duty in other |
cases. The amount s0 computed for
the whole period would be given as
a credit which may be utilised for
payment of Central excise duty dur-
ing the financial year 1983-84.

136. The scheme will apply also
to small scale manufacturers, who
actually pay duty. It'is proposed to
ensure that those small scale units
which are eligible for the benefits of
the relevant excise duty conncession
schemes and are within the repective
cut-off points during the year 1981-82,
would continue to be eligible to the
said benefits in 1983-84, even if they
produce and clear goods in excess of
the eligibility limits in the Producti-
vity Year.

137. I am surc that industry
will rise to the occasion and respond
to this generous gesture of the Govern-
ment and achieve new peaks of pro-
duction. Since the Government
would also be a beneficiary .of the
higher production in the shape of
increased collection of excise duties,
I do not propose to take any amount
as revenue loss on account of the pro-
posed concession.

138. I have already referred 1o
the need to minimise the impact of
my proposals on the middle and poor-
er sections of society. I propose to
go further and give some concessions
on articles of special interest to thesé
sections. I propose to partially or
fully exempt from excise dutiés seve~
ral articles of common consumption.
Some of these products are of interest
to the student community, some:are
of general utility, yet others of in-
terest to the disabled .and one in the
interest of horticulture. I propase to
fully exempt from excise duW’
erasers, pens including a ‘point
pens and refills, laboratory -glassware,
cnamelware, thermos flaskeand parts,
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Mr. SPEAKER* Doathat mean
the glasses.

SHR1 PRANAB MUKHEPJEE
veve..and s frames, one day
;alarm clocks, domestic water filters,
iters, in-
valid carriages and etss.

DR. SUBRAMANIAM SWAMY:
But you have not exempted paper:
What is the use ?

SHRI PRANAB MUKHER]JEE:
Further, I to reduce the basic
excise duty on spccxﬁcd fruit and vege-
table preparations from 15 per cent
to 10 per cent ad wvalorem. I also
propose to increase the present value
limits of Rs. 15 per pair of footwear
for eligibility to full duty exemption,
to Rs. 30 per pair. Lac is also g
exempted. In order to reduce the
[packaging cost involved in the sale of
milk in laminated paper packs, I
propoese to exempt from excise duty
low density polyethylene film and
paper to be used by the Indian Dairy
Corparation for the namufacture of
such paper packs. This measure
should enable larger marketing of
milk in paper packs which have a
longer self life, and also help in the
fuller utilization of surplus milk pro-
duced in flush scasons.

DR. SUBRAMANIAM SWAMY:
What about smoking pipe. What
is the use ?

-SHRI PRANAB MUKHEIUEE

Dont worry. Something more.

© 139. At present, mopeds. of

x;dcapautyuptodﬁymbwa
rate of excise

cent ad -valoren. This fuel-savmg o

permnuhedconvoymccnbmmg

‘ncreasingly popular particularly in .

urban and semi-urban avess. . I pro-
pose to extend the concession to mo-

ofzngmc cupnmy upto 100 CC
M’ are expected tobe more fuele
eﬁc_ient.

PHALGUNA 8, 1008 (SAKA)

customs duties mequent on a.pe-
view of the ficsal Jevies o  man-made
varn. The production of
blended cloth in.the handloom sector
isat present around 12million metses,
Inorderto fenable the wﬂwmm:-
to register faster propose:to
fuﬂrﬁ:mptﬁ'omgz‘:me duties m&-
ter blended fabrics woven on hand-
looms from stage duties,
if they are processed in factories sct
up by State Handloom Dcw:lopment
ations or Apex Co-operative

Societies approved in this behalf by
the Central Government. This con-,
cession ‘involves a revenue loss of Rs.
4 crores. I also propose to exempt
metallised man-made filament ‘yarn
from the whole of the excise duty
considering its use in saris and the
like. The value of this concession iis
about Rs. 1 crore.

DR. SUBRAMANIAM SWAMY
We know what that is for.

SHRI PRANABMUKHER EE:
These excise duty concessions I ..
just referred to entail a totalre\mme
sacrifice of Rs. 13.77 crores in a full
year.

142. Where the changes are to be
made by Notifications effective from'
28th February, 1982, copies thereof
will be laid on the Table of the House
in due course.

143. My proposals will yncld a
net sum of about Rs. 196.18 crores
ﬁ‘omexc:seduuuandm 5911%5

Rs48760cmresandthattothe
States will bc Rs. 102.23  crores,

bttt v aormething tosay
.on m !
the Minister zi Communmams

SHRI K. P. UNNIKRISHNAN
(Badagm) He is 5o shy.
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‘SHRI PRANAB MUKHERJEE:
As'the House is aware, postal services
have been extended: over the years
throiighout the country. There are
over 1,4,000 past offices. Theservice
is highly employment intensive, with
more than 5 6 lakh employees in-
cluding extra-departmentzl staff. Sa-
laries and wages there fore constitute
a' major part of theoperating expenses
of the Postal Department. The postal
service are presentlyunder-priced and
the rates are inadequate even to meet
the direct cost ot several services.
The grant ot additional instalments of
dearness allhwance, znd increases in
other operating expenses, add signi-
ficantly to these costs. A revision of
tariffs for some postal services has
therefore become unavoidable.
Accordingly, itisproposed to raise the
rate for printed post cards from 20
Ppaise to 25 paise, letter cards from
25 paise to 35 paise and envelopes of
the lowest weight slab from 35 paise to
50 paise (Interruptions) There will be no
increase in th= rate of the ordinary
post card which is generally used by
the common man, even though this
service involves an annual loss of
abaut Rs. 20 crores.

SHRI M. M. LAWRENCE:
Other things are being used by Tatas
and Birlas.

SHRI PRANAB MUKHERJEE :
Thetarifffor book-pastarticle isalso
proposed to beraised from 25 paise to
30 paise. The postage for a registered
newspaper has remined at the very
lowlevelof2 prisetormany yearsnow.
Itis proposed to fix- it at 5 paise for
a single newspaper, with suitable
adjustments for higher weight slabs.
Evenatter this revision, thenewspaper
service will be subsidised to the extent
of Rs. 7 crores a year.. CL

" '145. Amemorandum showingthe
proposed ' tariffs is being circulated
along with the Budget documents.
The ‘changes would take ettect trom
a date to be notified atter the Finance
Bﬂl. 1s. passed by Parliament. The
révisions proposed are estimated to
yield an additional revenue of Rs.
35 .33 crores in & full year and about
Rs. 26 croresin 1982-83.: -

T Y

: 146. I had mentioned. that the
budgetary deficit at the existing rates
of taxation would be Rs. 2,085 crores,
The tax measures ptopou:d row,
tzken together with the reliefs and
concessions are estimated to yield
net additional revenue of Rs. 470
crores to the Centre and Rs..63
‘crores ' to the ' States durig
1982-83. Besides. the States will get
an additionz] revenue of over Rs. 2
crores from the increase ir the duty
on medicinal znd toilet oreparations.
I amtaking creditfor Rs 250 croreas
receipts from the Capital Investment
Bonds which I referred to earlier. This
would leave an uncovered defic’t of
Rs. 1,365 crores in 1982-83, which
is substantiallylower then the estima-
‘ed deficit for the current year.

147. Mr. Speaker, Sir, I have set
forth a tramework of policies with a
view to encouraging higher savings,
investment and production in thke
cconomy. Plan outlays are being
stepped up substantially, particularly
for sectors emphasized in the 20-
PointProgramme. Adequate provision
has been made for national security.
Despite these commitments, the
budgetary deficit has been contained
with in  reasonable limits. To
achieve this a measure of resource
mobilisation was inescapable. I
have however, taken care to see that
resources are raised without building
new inflationary pressures. In parti-
cular, I have tried to avoid placing
burdensonthelowandmiddleincome
groups. The Budget constitutes a
challengeto allthose who are associa-
ted with the implemertation ot our
deveiopment plan. It is an invitation
to farmers,-industry and labour for
higher producitivity; to the trading
community for ensuring - healthy
marketing and distribution; - and,
indeed, to all our people, soldiers and
civilians, to' march forwzrd shoulder
to. shoilder in ‘the twin -tasks of
national. development and defence. .

. 148, Sir; I now commend: the
Budget to the House, - - - 1.0 -

4
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8.40 hrs.

FINANCE BILL, 1982*
THE MINISTER OF FINANCE

SHRI PRANAB MUKHERJEE) :
ir, I beg to mave for leave to in-
oduce a Bill to give cffect to the

wancial proposals of the Central
overnment 1or the financial year

982-83.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duc a Bill to give ctiect to the
financial proposals ot the Central

PHALGUNA 8, 1003 (SAKA)

Bill, 1982 174
Government for the financial.
year 1982-83.

The motions was adopied.

SHRI PRANAB MUKHLRJBE:
I inttoduce** the Bill.

MP . SPEAKER: The Finance Bill
1982 has been introduced. The House
stands adj-urned till 11 a. m. on Ist
March, 1982.

18.42 hrs.

The Lok Sabha then adjourned 4l
Elewen of the Clock on. Monday, the
1st March 1982/Phalguna 10, 1903
(Saka).

“Published

in Gazette of India Extraordinary,
dated 27-2-1982.

Part-1I, Section 2,

“Introéuced with the recommendation of the President.
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